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. 
INTRODUCTION 

I, the Chairperson, Committee on the Welfare of Scheduled Castes and Scheduled 

Tribes having been authorised by the Committee to finalise and submit the Report on their 

behalf, present this Seventeenth Report (Seventeenth Lok Sabha) on the subject "Role of 

autonomous bodies/educational Institutions including Central Universities, Engineering 

Colleges, J!Ms, llTs, Medical Institutes, Navodaya Vidyalayas and Kendriya Vidyalayas etc. 

in socio-economic development of Scheduled Castes and Scheduled Tribes with special 

·reference to pre-matric/post-matric scholarships. in Navodaya 

Vidyalayas/Kendriya Vidyalayas" pertaining to the Ministry of Education (Department of 

School Education & Literacy). 

2. The Committee took evidence of the representatives of the Ministry of Education 

(Department of School Education & Literacy) on 1 sth February, 2022. The Committee wish 

to express their gratitude to the officers of the Ministry of Education (Department of School 

Education & Literacy) for placing before the Committee the material and information the 

Committee required in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on 04 b l'c 2.e L:\--

4. For facility of reference and convenience, the observations/recommendations of the 

Committee have been printed in bold letters in chapter II of the Report. 

New Delhi 
2022 

, 1944(Saka) 

v 

DR.(Prof.) KIRIT P. SOLANKI 
Chairperson, 

Committee on the Welfare of 
Scheduled Castes and 
Scheduled Tribes. 



REPORT 

CHAPTER-I 

INTRODUCTORY 
Inclusive growth demands that all social groups have equal access to the services 

provided by the State and equal opportunity for upward economic and social mobility. It is 

also necessary to ensure that there is no discrimination against any section of our society. 

In India, certain social groups such as the SCs, STs, OBCs and Minorities have historically 

been disadvantaged and vulnerable. Our Constitution contains various provisions for the 

development of such marginalizE;d groups. Their individual and collective growth, however, 

cannot be ensured without providing educational opportunities to them. Accordingly, the 

Ministry of Education has adopted a multi-pronged approach for the socio-economic 

development of these groups by taking various initiatives: social empowerment through 

educational development; economic empowerment through employment enhancing 

avenues like skill development; protection through effective implementation of protective 

legislation. These initiatives are discussed in detail in the following paragraphs:-

(i) Constitutional Provisions 
2. The Indian Constitution is committed to the equality of citizens. The Directive 

Principles of the State Policy also promote with special care the educational and economic 

interests of the weaker sections of the people, and, in particular, of the Scheduled Castes/ 

Scheduled Tribes (SCs/STs). To achieve 'Equality' with many facets, special provisions 

have been made in the Constitution of India. Article 46 of the Constitution states that, "The 

State shall promote, with special care, the educational and economic interests of the 

weaker sections of the people, and, in particular of the Scheduled Castes and Scheduled 

Tribes, and shall protect them from social injustice and all forms of social exploitation". 

Articles 15 (4), 15 (5), 16(4), 16 (4A), 16 (4B}, 164(1) proviso, 275 (1) first proviso, 243 D, 

243 T, 330, 332, 335, 338 to 342 and the entire Fifth and Sixth Schedules of the 

Constitution deal with special provisions for implementation of the objectives set forth in 

Article 46. 

(ii) National Policy on Education 
3. NPE gives special emphasis on the removal of disparities and equalizing 

educational opportunity by attending to the specific needs of those who have been denied 
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equality so far. The National Policy on Education 1986, as amended in 1992, has been the 

guiding document for the policies of the Central Government in the education sector. 

(iii) National Education Policy, 2020 

4. The Ministry of Education has announced the National Education Policy, 

2020(NEP, 2020), with the approval of the Union Cabinet on 29.7.2020. This Ministry has 

communicated to all States/UT Governments for implementation of NEP 2020 in letter and 

spirit. Ministry of Education organized 'Shikshak Parv' from ylh September to 

1yth September, 2021 on various themes and implementation of NEP 2020 aimed at 

eliciting suggestions. There has been wide publicity with a positive and overwhelming 

response from stakeholders on NEP 2020. 

5. NEP 2020 clearly mentions Divyang and Socially & Economically Disadvantaged 

Groups at Chapters 6 and 14. NEP stresses on increasing access for Divyang students 
I 

and envisages that there is an urgent need for additional special educators for certain 

areas of school education, such as for subject teaching for children with 

disabilities/Divyang children at the Middle and Secondary school level, including teaching 

for specific learning disabilities. The Policy also recognizes the importance of creating 

enabling mechanisms for providing Children With Special Needs (CWSN) or Divyang, the 

same opportunities of obtaining quality education as any other child. A rich variety of 

educational software, for all the above purposes, is to be developed and made available for 

Divyang students in all rnajor Indian languages. The Policy envisions ensuring equitable 

access to quality education to all students, with a special emphasis on Socio-Economically 

Disadvantaged Groups (SEDGs) by earmarking suitable Government funds for the 

education of SEDGs, setting clear targets for higher GER (Gross Enrolment Ratio) for 

SEDGs, enhancing gender balance in admissions to HEls, providing more financial 

assistance and scholarships to SEDGs in both public and private HEls, conducting 

outreach programmes on higher education opportunities and scholarships among SEDGs 

etc. 

The special features of NEP 2020 includes:-

1. Ensuring Universal Access at All Levels of schooling from pre-primary school to 
Grade 12; 

2. Ensuring quality early childhood care and education for all children between 3-6 
years; 

3. New Curricular and Pedagogical Structure (5+3+3+4); 

' 
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. 
4. No hard separations between arts and sciences, between curricular and extra-

curricular activities, between vocational and academic streams; 
5. Establishing National Mission on Foundational Literacy and Numeracy; 
6. Emphasis on promoting multilingualism and Indian languages; The medium of 

instruction until at least Grade 5, but preferably till Grade 8 and beyond, will be the 
home language/mother tongue/local language/regional language. · 

7. Assessment reforms - Board Exams on up to two occasions during any given school 
year, one main examination and one for improvement, if desired; 

8. Setting up of a new National Assessment Centre, PARAKH (Performance 
Assessment, Review, and Analysis of Knowledge for Holistic Development); 

9. Equitable and inclusive education - Special emphasis given on Socially and 
Economically Disadvantaged Groups(SEDGs); 

10.A separate Gender Inclusion fund and Special Education Zones for disadvantaged 
regions and groups; 

11. Robust and transparent processes for recruitment of teachers and merit based 
performance; 

12. Ensuring availability of all resources through school complexes and clusters; 
13. Setting up of State School Standards Authority (SSSA); 

(iv). Pre-Matric and Post-Matric Scholarship schemes 

6. The Committee have been informed that pre-matric and post-matric Scholarship 

Schemes for Scheduled Castes and Scheduled Tribes are centrally sponsored schemes 

which are governed by the guidelines issued by Ministry of Social Justice and 

Empowerment and Ministry of Tribal Affairs respectively. 

The guidelines issued by Ministry of Social Justice and Empowerment and Ministry 

of Tribal .Affairs for pre-matric and post-matric Scholarship Schemes are annexed at 

ANNEXURE-1 and ANNEXURE-11 respectively. 

KENDRIYA VIDYALAYA SANGATHAN 
7. It has been stated the KVS function through its General Body called the Sangathan 

comprising of 31 Members. Its Board of Governors has 25 Members and 4 Standing 

Committees have been constituted by the Board to assist the BOG viz. the Academic 

Advisory Committee, Finance Committee, Works Committee and Administration & 

Establishment Committee. Minister of Education is the ex-officio Chairman of the 

Sangathan. The Board of Governors is the executive body through which the Sangathan 

discharges its responsibilities to fulfill the objectives. The policies and guidelines issued by 

the Sangathan and its Board of Governors are executed by the Commissioner who is the 

Executive Head of the Sangathan. 

8. As per the existing Government policy, 15% reservation to Scheduled Caste & 7.5% 

reservation to Scheduled Tribe is provided to the candidates in admission in Class-I. The 
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children belonging to SC/ST are also admitted under the RTE provisions to the extent of 

25% in Class-I along with other disadvantaged groups. All SC/ST students are exempted 

from payment of Tuition Fee. CBSE Board examination fee in respect of SC/ST students is 

paid by KVS. 

9. The Committee have been informed that total enrolment of students in Kendriya 

Vidyalaya Sangathan is 14,35,562 as on 31-12-2021, out of which 2,87,784 students 

belong to SC category and 90, 173 students belong to ST category and their percentage 

representation is 20.04 % and 6.28 % respectively. 

10. It has also been informed that KVS has 1248 KVs, including three KVs abroad, 

wherein nine KVs have hostel facilities. Moreover, the enrolment for the hostels is also 

Jess and as such the students who desire of seeking admission in the hostel are 

accommodated. Further, the seats are reserved in the hostels for SC & ST students as 

per the norms. 

NAVODA YA VJDYALA YA SAMIT! 

11. It has been stated that Jawahar Navodaya Vidyalayas (JNV) are run by the 

Navodaya Vidyalaya Samiti which is an autonomous organization under the Ministry of 

Education, Govt. of India and has been registered as a Society under the Societies 

Registration Act XXI of 1860. 

Navodaya Vidyalaya Samiti has its Headquarters at Naida, UP and has 8 Regional 

Offices at Bhopal, Chandigarh, Jaipur, Hyderabad, Lucknow, Patna, Pune and Shillong. 

These Regional Offices in turn supervise and facilitate the Jawahar Navodaya Vidyalayas 

in the Districts. Starting with 2 model Schools (now JNVs) in the year 1985 - 86 i.e. Jhajjar 

(Haryana) & Amaravati (Maharashtra), as on date, 650 JNVs are functional in the country 

against the 661 sanctioned JNVs. 

Establishment of Additional JNVs for SC & ST: 

13. It has also been informed that Navodaya Vidyalaya Scheme envisage for 

opening a Jawahar Navodaya Vidyalaya (JNV) in each District of the country to provide 

good quality modern education-including a strong component of culture, inculcation of 

values, awareness of the environment, adventure activities and physical education to the 

talented children predominantly from the rural areas without regard to their family's socio-

economic condition. 



. . 
At present, 661 JNVs have been sanctioned, which includes 10 additional JNVs for 

Scheduled Castes (SC) concentrated Districts and 10 for Scheduled Tribes (ST) 

concentrated Districts of different States. 

Admission of SC & ST Candidates in JNVs: 

14. The Committee have been informed that for admission in Jawahar Navodaya 

Vidyalayas, reservation of seats in favour of children belonging to Scheduled Castes (SC) 

and Scheduled Tribes (ST) are provided in proportion to their population in the District 

concerned, provided that such reservation will not be less than the national average (15% 

for SC and 7.5% for ST) but subject to maximum of 50% for both the categories (SC & ST) 

taken together. These reservations are interchangeable and over & above the candidates 

selected under open merit. The category wise enrollment of the students in JNVs as on 

31.12.2021 is as under: 

Number Boys Girls Rural Urban Gen OBC SC ST 
293825 172815 121010 249792 44033 56737 103316 73538 60234 

% 58.82 41.18 85.01 14.99 19.31 35.16 25.03 20.50 

Therefore, the representation of Scheduled Castes (SC) & Scheduled Tribes (ST) 
categories in J NVs is more than the specified reservation criteria. 

Facilities provided to SC & ST students of NVS: 
15. It has also been stated that as per the policy of NVS, quality education in the 

Jawahar Navodaya Vidyalayas, including boarding & lodging . as well as expenses on 

uniform, textbooks, bedding items, stationery, daily use items and expenditure on journey 

(TA/DA) to participants in official activities etc., are free for all the students of JNVs 

including SC/ST students. Further, the Scheduled Castes (SC) & Scheduled Tribes (ST) 

students are also exempted from payment of Board examination fee. 

16. Upon enquiring regarding the concrete steps taken. for effective implementation of 

reservation i.e.15% for SC and 7.5 % for ST for students, teaching and non-teaching staff 

in Government run schools such as Navodaya Vidyalayas (NVS) and Kendriya Vidyalayas 

(KVS), the Ministry in their written reply informed that Navodaya- Vidyalaya Samiti follows 

the rules/instructions formulated by Govt. of India on the subject matter- "Reservations & 

Concessions", which provide for quantum of reservation as well as other such instructions 

for ensuring reservation of different social categories. 



17. The said instructions also provide a set mechanism for affecting the reservation 

policy. As per the aforesaid rules, currently a reservation of 15% for Scheduled Castes and 

7.5% for Scheduled Tribes is to be ensured in such category of posts. Samiti ensures that 

appropriate vacancies for Scheduled Castes & Scheduled Tribes categories are reserved 

for all the vacancies notified for recruitment on direct basis as well as promotion and 

admission of students. 

18. Further in respect of Kednriya Vidyalaya Sangathan, the rules and regulations 

issued by Government of India from time to time for providing reservations for Scheduled 

Castes (SCs). and Scheduled Tribes (STs) in the matter of recruitments as well as in 

promotions i.e. 15% for SCs & 7.5% for STs are followed. 

19. With regard to admissions, KVS strictly follows reservation i.e 15% for SC and 7.5% 

for ST candidates in all fresh admissions. The total enrolled students in Kendriya 

Vidyalayas (KVs) all over India as well as abroad are 14,35,562 students as on 31.12.2021 

out of which 2,87,784 students belong to SC category and 90, 173 Students belong to ST 

category and their percentage representation is 20.04 % and 6.28 % respectively. 

20. The Committee in a written questionnaire enquired regarding the total number of · 

NVS/KVS functioning in rural tribal areas. Also whether there is any scheme to allot more 

funds to such schools which could be used for creating more opportunities in skill 

education such as provision for more computers thereby enhancing the Computer 

knowledge of young minds including those of SC/ST students. In response thereto the 

ministry informed that Navodaya Vidyalaya Scheme envisages for opening of one Jawahar 

Navodaya Vidyalaya in each district of the country to provide good quality modern 

education to the talented children, predominantly from the rural areas, without regard to 

their family's socio-economic condition. 

21. The Committee have been further informed that almost all the Jawahar Navodaya 

Vidyalayas are located in rural areas of the country. Also, all the Jawahar Navodaya 

Vidyalayas have been equipped with good JCT (Information Communication & Technology) 

infrastructure including desktop computers I laptops and smart classrooms etc. The 

students can use the digital devices and JCT infrastructure available in JNVs. 

Grant released during the last years under SC/ST component is tabulated below: 
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SI.No. Year Revenue (rupees in Capital (rupees in Total (rupees in 
crores) crores) crores) 

SCSP STSP SCSP STSP 
1. 2018-19 427.78 210.63 39.56 ·28.22 706.19 
2. 2019-20 413.15 206.46 34.94 19.27 673.82 
3. 2020-21 84.00 161.00 16.00 39.00 300 

22. In respect of KVS, the Committee was apprised that there are 1248 Kendriya 

Vidyalayas across the country including 03 KVs abroad (i.e. KV Tehran, KV Kathmandu 

and KV Moscow), out of which 1247 KVs are functioning and 01 KV i.e. Anantnag, Jammu 

& Kashmir is not functional. However, Kendriya Vidyalayas are not opened on the criteria 

of rural tribal areas. 

Grant released during the last years under SC/ST component is tabulated below: 
SI.No. Year Revenue (rupees in Capital (rupees in Total (rupees in 

crores) crores) crores) 
SCSP STSP SCSP STSP 

1. 2018-19 297.80 160.07 16.06 8.55 482.48 
2. 2019-20 527.90 230.40 9.71 5.33 773.34 
3. 2020-21 505.32 264.44 7.00 14.00 790.76 ' 

23. The Ministry in their written reply has informed that there is no separate scheme 

formulated for SC/ST category students in Navodaya Vidyalaya Samiti to enhance the 

propagation of quality education. However, all students are provided good quality modern 

education and equal opportunities for improving their skills and capacities. 

24. It was also informed that Kendriya Vidyalayas ensures quality education for all 

children through its various programmes and activities of Ministries/Departments of Govt. 

of India apart from classroom transactions & assessment. Following programmes/activities 

of KVS & other Ministries & Departments are being coordinated for holistic development of 

· students including ST and SC: 

For Promotion of Science & Technology & Mathematics- Participation of students in 

INSPIRE (Innovation .in Science Pursuit for Inspired Research) Awards MANAK (Million 

Minds Augmenting National Aspirations and Knowledge), JNNSMEE (Jawaharlal Nehru 

National Science Mathematics and Environment Exhibition), NCSC (National Children's 
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' Science Congress), JIGYASA, Alai Tinkering Labs ,KVPY, Science & Mathematics 

Olympiad, e-Prajna etc. 

a. For Promotion of Garnes & Sports & Health - Participation of students in School 
Level ,Regional level, KVS National Level, SGFI, Khelo India competitions, NCC etc. 

b. For Promotion of language, Ethos , Culture & Art & others.: Participation of students 
in Ek Bharat Shrestha Bharat, Kala Ustav, Seema Darshan, Bharat Scouts & 
Guides, Youth Parliament, Activities through Digital Language Labs etc. 

c. Encouraging students to participate in various competitions being conducted by 
different Ministries/ Departments of Govt. of India for holistic development of 
students. 

25. The Committee enquired regarding the criteria of providing pre-rnatric/post-rnatric 

scholarships to SC/ST students in NVS/KVS. The Ministry in their written replies stated that 

the Pre-Matric and Post-Matric Scholarship Schemes for Scheduled Castes and Scheduled 

Tribes are centrally sponsored schemes which are governed by the guidelines issued by 

Ministry of Social Justice and Empowerment and Ministry of Tribal Affairs respectively. 

26. Eligibility criteria for providing Scholarship under the Pre-Matric and Post-Matric 

Scholarship Schemes for SC/ST students, inter-alia, include the following: 

(i) The student should belong to SC/ST community respectively. 

(ii) Scholarship will be provided to the student whose parents/guardians income 
from all sources does not exceed Rs. 2.5 lakh during the last financial year. 

(iii) The Institution in which student is studying should be recognized one as per 
the Scheme guidelines. 

The Ministry in their written replies provided the details of the total amount being 

provided under pre-rnatric/post-rnatric scholarships to SC/ST students in NVS/KVS which 

are given at Annexure-111. Navodaya Vidyalaya Saniiti provides good quality modern 

education to all the students (including SCs & STs students), free of cost including 
' boarding, lodging, uniform, bedding items, medical facility, daily use items, counseling 

support etc. No separate monetary scholarship is given to any of the students of Jawahar 

Navodaya Vidyalayas. 

27. In response to the query whether there is any proposal to enhance the amount of 

these scholarships. The Ministry informed that Ministry of Social Justice and Empowerment 

has informed that Post-Matric Scholarship· schemes for SC students has been revised in 
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2020. The revised scheme guidelines is for the duration of 2021-22 to 2025-26. Thus, there 

is no proposal under consideration at present to enhance the amount of scholarships. 

As regards the ST students, Ministry of Tribal Affairs has informed that there is no 

proposal under consideration at present to increase the amount of scholarships. 

28. Regarding the present financial criteria for pre matric/post-matric scholarship being 

provided to SC and ST students vis-a-vis criteria applicable for OBC students and EWS 

students, it was informed by the Ministry that Ministry of Social Justice and Empowerment 

and Ministry of Tribal Affairs have informed that under Pre-Matric Scholarship Schemes for 

SC/ST students and OBC students, Scholarship is being provided only to the students 

whose parental income from all sources should not exceed Rs. 2.5 lakh per annum. 

29. During the evidence, the Hon'ble Chairperson pointed out: 

"11' fl'ITT' tJQ ~ 11 fct;' ~ m ~~-~-.~.it. i$' oruif CfiT %1 ~ ~ i1' 19: ~ Cf?J:\!><1'*1 °ITT 

~I ~ ~ Cf?i:ft:><H i1' ~~%I ~-IV cITT ifi ~ 'ffi'l-f ~ ftrffilT % I ~ Ji'R: ~ 
~ ~ ~ miTr i$' ~ 'cITT 19: m ~ ~ ~ CR: 3f10 m ~ fcl?<:n' Tfl:lT 1 $*1~Q ~ 

-zy:m ifi 3f10m~~•1 tJQ ct'i'fijjCf?a %, ~ J.llcf.'r ~ ~ ~ ~ 1Wrr1" 

30. To this Secretary Ministry of Social Justice and Empowermentstated: 

"Sir, we have fixed the limit of Rs.8 lakh for reservation to economically weaker 
sections. That means, anybody below that is poor. Then we fought in the Supreme 
Court defending this limit of Rs.8 lakh." 

31. Hon'ble Chairperson further stated that: 

" ..... does this financial burden increase only when it comes to SC and ST students? 

3fl1R ~ ~ if;' mo: £9: ~ ~ fcpi:ir JfR' ~~if t~ ~. J{Tl:[T, 3fl1R m 
if;' IBD; '3fTO 'ffi& ~ fcpi:ir I ~ cp:rr 'QQ WI$~ ~41 ~ mw ~ fc'l5' 'QQ cm{ 4> 1$~'f~llJ<!l ~ 
~? cp:rr m ~.m.~.tt. if;'~ if;' mo: 'QQ ~? '3{lR 3fl1R ~ ~ '1frR f<1'1-f11T ~ 

3fR it qfl 4>14 fcpi:ir fc'l5' IYW mo: 6 ~~it 8 ~ ~ qq ~ ~. ciT ~.m.~.tt. 
<PT 'l-fi 6 ~ ~ ~ 8 ~ ~ qq ~~I '3flR 3fl1R ~ ~ '\R{ffC[ ~ mw cit ff 
*1 A $1 ct I 1t fc'l5' 'QQ 6!Tct' ~ ~ X§(l1 m \JJldt I " 

32. The Committee further· enquired whether the Government has any proposal to 

increase the parents' income limit of beneficiaries covered under pre-matric/post-matric 

scholarships scheme for SC/ST students. In respone thereto Ministry in their written reply 

stated that Ministry of Social Justice and Empowerment has informed that Post-Matric 

Scholarship schemes for SC students has been revised in 2020. These revised scheme 
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guidelines is for the duration of 2021-22 to 2025-26. Thus, there is no proposal under 

consideration at present to increase the income limit of beneficiaries in this regard. Further, 

As regards the ST students, Ministry of Tribal Affairs has informed that there is no proposal 

under consideration at present to increase the income limit of beneficiaries in this regard. 



CHAPTER-II 

OBSERVATlqNS/RECOMMENDATIONS 

1. The Committee would like to impress upon the fact that pre-matric scholarship 

is aimed at minimising the incidence of Scheduled castes and Scheduled Tribes 

students dropping out in Class IX-X, while post-matric scholarship is meant to 

enable such students to complete their higher education; The Committee note that 

the number of SC/ST beneficiaries who received pre-matric scholarships for the year 

2017-18, 2018-19, 2019-20, 2020-21 and 2021-22 were 10234, 10195, 10634, 9892 and 

7436 respectively in Kendriya Vidhyalaya sa·ngathan. The Committee. are quite 

perturbed to see that number of children receiving scholarships Is quite meagre. 

Further from the year 2017-18 to 2021-22 the figures are on a constant downfall. 

It appears that the Centre's precmatric scholarship scheme has not been not tapped 

to its fullest thereby depriving deserving students including SC/ST students of a 

monthly monetary benefit to further their prospects in education. This clearly 

indicates that funds earmarked for pre-matric scholarships under the Centre's 

scheme are being underutilized. The Committee would like to be apprised of reasons 

for such poor number w.r.t to the beneficiaries availing the benefits of pre-matric 

scholarships. The Committee would like to stress that scholarship at pre-matric level 

will encourage parents from Scheduled Castes and Scheduled Tribes communities 

to send their wards to school, lighten their financial burden on school education and 

sustain their efforts to support their children to complete school education. As per 

the data furnished by the Ministry, the figures pertaining to post-matric scholarships 

are equally dismal. The number of SC/ST beneficiaries who received post-matric 

scholarships for the year 2017-18, 2018-19, 2019c20, 2020-21 and 2021-22 were 690, 
818, 20124, 21212 and 852 respectively in Kendriya Vidhyalaya Sangathan. The 

Committee are alarmed to note that figures pertaining to post-matric scholarships 

have nosedived in comparison to pre-matric scholarships. It is rather a matter of 

grave concern that the number of SC/ST children vying for post matric courses are 

on decline. The Committee would like to stress that post-Matric Scholarship Scheme 

serves as a catalyst in terms of increasing the aspirations of the beneficiaries to go 

for further higher education. Thus, the Committee may be apprised reasons 

regarding relatively lesser number of SC/ST beneficiaries of post-matric 

scholarships in comparison to pre-matric scholarships. The Committee may also be 

l..S: 
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provided information about the number of SC/ST beneficiaries who received pre-

matric and post-matric scholarship among various States. 

2. The Committee are of the unanimous opinion that awareness about the pre-

matric/post-matric scholarships scheme is a major concern as it is most likely to 

benefit those who are aware of it. The most disadvantaged and marginalized 

households in the society are especially SC/ST communities and less likely to be 

benefited from the scheme if the level of awareness about the scheme remains low. 

Many a times, most of the beneficiaries are not aware of the eligibility criteria, 

application procedure and documents required to apply for pre-matric/post-matric 

Scholarships. The Committee feel that the apparent lack of detailed information 

about the scheme at the school level still continues as a major issue which plagues 

the access of pre-matric/post-matric scholarships to the targeted groups. Even the 

interested students loose out on the chance off availing pre-matric/post-matric 

scholarships timely due to unawareness of the basic features/ components of these 

Scholarship Schemes. The beneficiaries sometimes have equally poor in. their 

knowledge of the modes of disbursement of pre-matric/post-matric Scholarship 

amount and the procedures for renewing their pre-matric/post-matric Scholarship. 

Therefore the Committee is of the view that the basic features of the scheme may 

also be made available in vernacular language also so that students at all levels may 

utilize the scheme optimally. The Committee would like to recommend that since 

Schools/educational institutions where the targeted beneficiaries are enrolled play a 

pivitol role in disseminating the related information, they should be provided with 

detailed information about the pre-matric/post-matric Scholarship scheme, 

procedures of processing applications (including preference and selection criteria) 

and sanctioning of scholarships, the selection process and criteria, cut-off scores 

for preparing the final list of selected students. The Schools and teachers once privy 

to such information can relay the same to the.students under their patronage so that 

all can avail the scholarship benefits. The Committee would like to recommend that 

Centre should direct all the State governments to share significant details regarding 

the pre-matric/post-matric Scholarship with the Kendriya Vidyalayas and other 

government schools so that the same can be disseminated to the eligible students 

on regular basis. Further the magnitude of awareness may also be raised by print 

and electronic media as the same are much more impactful in drawing the attention 
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of school going teenagers. The Committee note that as per the guidelines issued for 

the pre-matric and post-matric Scholarship, it has been stated that State 

Governments need to ensure effective implementation. This includes opening 

facilitation centers to ensure beneficiaries enroll into the scheme at the time of 

admission, development of scholarship portals and carrying out field inspections, 

social audits etc. It is therefore recommended that Centre should call upon 

compliance reports from various State Governments regarding implementatio,n of 

pre-matric and post-matric Scholarship scheme. The Committee would also like to 

be apprised regarding the fund utilization by various states under the pre-matric and 

post-matric Scholarship scheme for the last five years highlighting the 

underperforming States in this regard. The Committee would also like to invite the 

views of the Ministry as to whether the fund allocation under these schemes needs 

further enhancement so as to widen the net of its coverage among the students. The 

Committee would also like to be apprised regarding cases wherein discrepancies 

have been noticed during the disbursal of pre-matric and post-matric Scholarship 

among various States. The State Government may be advised to adopt efficacious 

method for utilization of funds to achieve the target. 

3. The Committee note that the per-matric scholarship amount for Scheduled 

Castes and Scheduled Tribes students as per the guidelines issued by Ministry of 

Social Justice & Empowerment and Ministry of Tribal Affairs is per month is Rs 225 

and Rs 525 for day scholars and hostellers respectively for 10 months. Further an 

amount of Rs 750 and Rs 1000 per annum is also disbursed under this scheme for 

books and as ad hoc grant for day scholars and hostellers respectively. Post-matric 

scholarship amounts for Scheduled Castes as per the guidelines issued by Ministry 

of Social Justice & Empowerment for degree & post graduate level professional 

courses are Rs 13500 and Rs 7000 yearly for day scholars and hostellers 

respectively, Degree & post graduate level professional courses are Rs 9500 and Rs 

6500 yearly for day scholars and hostellers respectively, Graduate & post graduate 

courses are Rs 6000 and Rs 3000 yearly for day scholars and hostellers respectively 

and for all post matriculation (Post Class X level) non-degree courses are Rs 4000 

and Rs 2500 yearly for day scholars and hostellers respectively. Likewise Post-

matric scholarship amounts for Scheduled Tribes as per the guidelines issued by 

Ministry of Tribal Affairs for degree & post graduate level professional courses are 



Rs 1200 and Rs 550 monthly for day scholars and hostellers respectively, Degree & 

post graduate level professional courses are Rs 820 and Rs 530 monthly for day 

scholars and hostellers respectively, Graduate & post graduate courses are Rs 570 

and Rs 300 monthly for day scholars and hostellers respectively and for all post 

matriculation (Post Class X level) non-degree courses are Rs 380 and Rs 230 

monthly for day scholars and hostellers respectively. It has been informed that 

Ministry of Social Justice and Empowerment has revised guidelines for Post-Matric 

Scholarship schemes jn 2020 .. As per Ministry of Social Justice & Empowerment 

and Ministry of Tribal Affairs there is no proposal under consideration at present to 

increase the amount of scholarships. The Committee would like to recommend that 

to offset the impact of inflation, the scholarship amount for various categories of 

beneficiaries needs to be revised in order to cater the expenses required to meet the 

basic cost of pre-matric and post-matric level of education in a given year. The 

Committee would like to further recommend that guidelines regarding setting up of 

Committee at State level on yearly basis may be formulated to review the amount of 

scholarship disbursed and recommend the revision in the amount of pre-matric and 

post-matric scholarship yearly keeping up with the increased costs of education 

during that particular financial year. The State Level Committee may also be directed 

to submit detailed report in pursuance of the same. The Committee would like to 

point out that the beneficiaries of pre-matric and post-matric Scholarship are usually 

children belonging to socio-economically weaker sections and have poor financial 

background. The Scholarship amount is the only thing that keeps them afloat and 

provides for a hope to acquire education in economically skewed scenario. It is 

therefore need of the time that amount of scholarship may be increased for both the 

schemes to keep at par with the ongoing inflation rates. The Committee would like 

the Ministry to consider drafting a proposal for the enhancement of the scholarship 

amount considering the fact that we are stepping into 75th year of independence and 

its high time that the school children who are the future of our country should be 

provided economic independence to enable them to acquire education to the least. 

4. The Committee are of the view that the ceiling of parents' income limit of 

Rs. 2.5 lakh should be raised considering the current cost of living and economic 

growth rates. The Committee are dismayed to note that while the ceiling limit for 

economically weaker sections has been increased from 6 lakhs to 8 lakhs, the same 



parameters have not been applied for SC/ST students. The Committee would like to 

censure this discriminatory action of the Ministry. The Committee firmly believes 

that enhancing the ceiling limit of parents' income would benefit SC/ST students. 

This will also increase the number of beneficiaries who could come under the ambit 

of pre-matric and post-matric scholarship scheme. This step will surely cater to 

benefit larger numbers of eligible beneficiaries. Further, the utilization of budgetary 

allocation for pre-matric and post-matric scholarship would be materialized as the 

number of beneficiaries under the ambit of scheme will increase. The Committee are 

of understanding that the Government is considering the proposal of raising the 

parents' income limit for students belonging to SC/ST from Rs 2.5 lakh to 8 lakh and 

to bring it at least at par with EWS/OBC students. The Committee would like to thus 

recommend that the proposal regarding raising the ceiling limit of parents' income 

be pursued by the Ministry in all earnestness otherwise achieving the goal of 

providing the pre-matric and post-matric scholarship to the eligible beneficiaries 

would prove to be a distant dream. The Committee would also like to recommend 

that financial implication post raising the parents' income limit be worked out vis-a-

vis projected increase in the number of beneficiaries under the pre-matric and post-

matric scholarship scheme. Accordingly it is advisable that the Ministry may seek 

enhancement of budgetary allocation for the purpose. 

New Delhi 
5 A"'(l<uk , 2022 

IA 5r~¥q""\' 1944(Saka) 

DR.(Prof.) KIRIT P. SOLANKI 
Chairperson, 

Committee on the Welfare of 
Scheduled Castes and 
Scheduled Tribes. 
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SCHEME OF PRE MATRIC SCHOLARSHIPS FOR SCHEDULED CASTE 
STUDENTS STUDYING IN CLASSES gTH &1QTH 

(EFFECTIVE FROM 1910 SEPTEMBER 2017) 

1. BACKGROUND 
Article 46 of Part IV ("Directive Principles of Slate Policy") of the Constitution 

enjoins upon the State to promote with special care the educational arid economic 

interests of the weaker sections of the people, in particular, of the Scheduled Castes 

and the Scheduled Tribes. Article 38(2) of the same Part C1lso enjoins upon the State 

to minimize Inequities in income and to endeavour to eliminate inequalities In status, 

facilities and opportunities, not only amongst individuals but also amongst groups of 

people residing in different areas or engaged in different vocations. 

2. OBJECTIVES 
Objectives of the scheme are: 

(a) To support parents of SC children for education of their wards studying in classes 

IX and X so that the incidence of drop-out, especially in the transition from the 

elementary to the secondary stage is minimized, and 

(b) To improve participation of SC children in classes IX and X of the pre-matrlc 

stage, so that they perform better and have a better chance qf progressing to the 

postcmatric stage of £1ducation. 

3. SCOPE 
Scholarship under the Scheme will be available for studies in India only and 

will be awarded by the Government of the State/Union Territory to which the 

applicant belongs i.e. where he Is domiciled. 

4. CONDITIONS OF ELIGIBILITY 
(i) Student should belong to Scheduled Caste. 

(ti) His/ her Parent/Guardian's Income should not exceed Rs. 2.50 lakh per annum. 

(iii) He I she should not be getting any other Centrally.funded Pre Matric Scholarship, 

However benefit of National Means-cum- Merit scholarship scheme of D/o School 



Education, Ministry of Human Resource Development can be availed by the 

beneficiaries bf Pre-Matric Scholarship Scheme for SC students. 

(Iv) In pursuance to the provision of Section 1 of the Aadhaar (Targeted Delivery of 

Financial and other Subsidies, Benefits and Services) Act 2016, a student is. required 

to furnish proof of possession of Aadhaar or undergo Aadhaar Authentication. If not 

yet enrolled for Aadhaar, student is required to make application for Aadhaar 

enrolment. 

(v) She/ he should be a regular, full time student studying in a Government School or 

in a School. recognized by Govt. or a Central/State Board of Secondary Education. 

(vl) Scholarship for studying in any class will be available for only one year. If a 

student has to repeat a class, she I he would not get scholarship for that class for a 

second (or subsequent) year. 

5. ANNUAL PARENTAL/GUARDIAN'S INCOME 

Scholarships will be paid to the students whose parents/guardians' income 

from all sources does not exceed Rs. 2, 50,000/- (Rupees two Jakh fifty thousand 

only) per annum. 

NOTE 1: So long as either of the parents is alive, only income of the parents, as the 

case may be. from all sources has to be taken into account only and of no other 

member even though they may be earning. Jn the form of income declaration, 

income is to be declared on this basis. Only in the case where both the parents have 

died, the income of the guardian who is supporting the student in his/her studies has 

to be taken. Such students whose parent's income is affected due to unfortunate 

death of one of the earning parents and resultantly comes within the income ceiling 

prescribed under the scheme, shall become eligible for scholarship, subject to their 

fulfilling other conditions of eligibility, from the month in which such sad incidence 

takes place. Applications for scholarships from such students can be considered 

even after lapse of last date of receipt of applications, on compassionate grounds. 

NOTE 2: House rent allowance received by the parents of a student shall be 

exempted from th.e computation of 'income' if the same has been permitted to be 

exempted for the purpose of Income tax. 



NOTE 3: Income certificate is required to be taken once only i.e. at the time of 

admission to courses which are continuing for more than one year. 

6. VALUi;i OF SCHOLARSHIP 
The value of scholarship includes the following fo1 complete duration of the course:· 

(i} scholarship arid othE;ir grant. 

(ii) additional allowance for students with disabilities studying in private un-aided 

recognized Schools. 

The details a1e as follows; 

Rates of scholarship anq other grant will be as follows: 

:::~~:: :~:.:;;:;~~f ~-"'x[C''.~ t~·;;f J 
(Hi) Additional Allowances for SC students with disabilities studying in private 

unaided Schools-

Under the Centrally-sponsored Scheme of 'Inclusive Education of the 

Disabled al Secondary Stage' (IEDSS) implemented by the Mio HRD, financial 

assistance is already being given under its "Student Oriented Component" to 

students with disabilities studying at the Secondary stage in Govt., local body and 

Govt. aided schools. However, students in un-aided schools are not covered under 

IEDSS. 

Therefore, SC students with disabilities, studying in classes IX & X in private 

un-aided recognized schools, will be eligible for allowances under this Scheme, as 

follows; 

~i'~:a~~. ~~o~~r stud .. e·n···ts. w. it.h dTSiibn.ities .. s. tu.dy. ·.i .. n.····g· in .. ·-.Priva. te .. · un: .Amount ·(···In Rs.) J. 
m Monthlv ReaC:f~rJ\llo\f>'a.iic~.f~Jir1ci_~sluilerit5 =-=-=-= ~--=150·--_::_- -==··· 
(ii) Monthly Transport Allowance for students with disabilities · . 
(as defined in the Persons with Disabilities Act 1995), if such 160 i 
students cto not reside in the hostel which is 
within the premises of the Educational Institution. 

(iii) Monthly Escort Allowance for SoverefyDisa_b_le-d -(f:e-:--wffh- ·150-·· · ·· 
80% or higher disability) Day Scholars/Students with low 
extremity disabilJ!y, ____ ··-----··· .~ ........ ··-·······- . ·--·······-
(iv) Monthly Helper Allowance admissible to any of the hostel 160 
willing to extend help to a severely orthopaedically 
handicapped student residing in the hostel of an Educational 

. tnstlttJ.!i()n V>{ho.J1lay_riee_dJ.h.e as_sistanc~_()La_he~r_ . . .. -· .: . __ 



·-------.--·-------------------~----------1----
l-iv)MonthTy-Coaching-Aliowance-to-MentallyRetardeland j 240 --· __ 
'-1!entally ill _l;j~de!:J!?_· ----~-----~---·--- ----,..,--'----~ ____ _ 

Note: The disability as defined under the Persons with disabilities (equal 

opportunities, Protection of rights and full partieipation Act, 1995) Act has to be 

certified by competent medical authority of the State Govt.IUT Administration. 

7. SELECTION OF CANDIDATES 

(i) All eligible Scheduled Caste candidates will be given scholarships as prescribed in 

this Scheme. 

(ii) Candidates belonging to one State but studying in another State will be awarded 

scholarships by the State to which they belong and will submit their applications to 

the competent authority in that State. 

8. DURATION AND RENEWAL OF AWARDS 

(i) The scholarship will be payable for 10 months in an academic year. 

(ii) The award once made will continue subject to good conduct and regularity in 

attendance. It will be renewed for Class X after the student passes Class IX. 

9. PAYMENT OF SCHOLARSHIP 

(i) Scholarship is payable from 1st April or from the month of admission, whichever is 

later, to the month in which the examinations are completed, at the end of the 

academic year (including scholarship during holidays), provided that if the scholar 

secures admission after the 20th day of a month, the amount will be paid from the 

month following the month of admission. 

(ii) In case of renewal of scholarship, it will be paid from the month following the 

month up to which scholarship was paid in the previous year. 

(iii) The Government of the State/Union Territory Administration, to which they 

belong, in accordance with the procedure laid down by them in this regard, will pay 
the scholarship money to the selected students. 

10. CONDITIONS FOR CONTINUATION OF THE AWARD 

(i) The scholarship is dependent on the satisfactory progress and conduct of the 

student. If it is reported by the Head of the Institution/Schoo/ at any time that a 



student has by reasons of his/her, own act of default failed to make satisfactory 

progress or has been guilty of misconduct such as resorting to or participating in 

strikes, irregularity in attendance without the permission of the authorities concerned 

etc., the authority sanctioning the scholarship may either cl;lncel the scholarShiPs or 

Stop or Wlthno!dfurther payineritfor such period as it may think fit. 

(ii) If a student is found to have obtained a scholarship by false statements, his/her 

scholarship will be cancelled forthwith and the amount of the scholarship paid will be 

recovered, atthe discretion of the concerned State Government/ UT Administration. 

The student concerned will be blacklisted and debarred for scholarship in any 

scheme forever. 

(iii) A student is liable to refund the scholarship amount at the discretion of the State 

Government/ UT Administration, if during the course of the year, the studies for 

which the scholarship has been awarded, is discontinued by him/her. 

11. PUBLICITY OF THE SCHEME & INVITING APPLICATIONS 

11.1 The Scheme will be implemented through State Governments/U. T. 

Administrations. All the $tale Governments/UT Administrations will, at the 

appropriate time, suitably publicise the Scheme and invite applications by issuing an 

advertisement in local language, In the leading newspapers of the State and through 

their respective websites and other media outfits. The applicant should submit the 

completed application to the prescribed authority, as mentioned below before the last 

date prescribed for receipt of applications. 

11.2 State Govt. would prescribe a suitable application form in the local language 

and place it on its websites. School authorities will get these forms filled by the 

eligible students and send them to Block I District level authorities. State 

Governments/UT Administrations will delegate powers to sanction scholarships 

under the scheme to appropriate Block/ District level authoritle.s/ Heads of Institution, 
as appropriate. 

12. APPLICATION PROCEDURE 

(i) An application for scholarship can be made online on the respective State/ UT 

scholarship portal where available and in hard copy otherwise. Where applying on 



line, the doc\Jments may be scanned and uploaded. Hard copy of applk;ation 

uploaded will be submitted as per the requirement of portal where application has 

been made. Every application either onllne or in hard copy Will compulsorily include; 

a. One copy of lhe application for scholarship in the prescribed form. 

b. One passport size photograph with signature of the student thereon (for fresh 
scholarship). 

c. One self attested copy of certificates, diploma, degree etc. in respect of all 
examin<itions passed. 

d. A certificate of Ca.ste duly signed by an authorized Revenue Officer not below 
the rank of Tehsildar. 

e. Income declaration of self employed parents/guardian should be in the form of a 

certificate issued by Revenue Officer not below the rank of Tehsildar. Employed 

parentsfguardians are required to obtain income certificate from their employer. 

Employed parents/ guardians should obtain consolidated certificate from Revenue 

officer for any other additional source of income. 

f ) In pursuance to the provision of Section 7 of the Aadhaar (Targeted Delivery of 

Financial and other Subsidies, Benefits and Services) Act 2016, a student is required 

to furnish proof of possession of Aadhaar or undergo Aadhaar Authentication. If not 

yet enrolled for Aadhaar, student is required to make application for Aadhaar 
enrolment. 

g. Application for scholarship should be submitted by the student by 30'h November 

of the academic year in which he/ she is studying, provided that for valid reasons 

State authorities may extend. the last date. 
(Note: Where hard copy is submitted all copies should be self attested.) 

(ii) Application complete in all respects, shall be submitted to the Head of the 

Institution/School, being attended or .last attended by the candidates and shall be 

forwarded by the Head of Institution, after scrutiny and with his recommendation, to 
the sanctioning authority, mentioned in para 11.2. 

13. MODE OF DISBURSAL OF SCHOLARSHIP 

In order to ensure timely and correct payment of scholarship amount to the 
beneficiaries, State GovernmentsfUT administrations sho1,1ld ensure payment of 

scholarship through their accounts in post officesfbanks. All State Govts/UT 
Administrations will implement a computerized management system of scholarships, 

/I~. 
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including 'ecpayment' system. The Ministry of Social Justice vide notification number 

428 dated Feb,16,2017 has notified aadhaar as idElhtltydocument under Section 7 of 

Aadhaar Act 2016. for all Scholarship Schemes w.e.f. 16th February 2017. The 

States henceforth Willrnak~ provisions for capturing details (.)f Aadhaar, aadtiaar EID 

and other alterh<ltive documents as ·provided for ih 'the said 11otiflcatfon on their 

respective Scholarship portals or otherWise. 

14. PATTERN AND CONDITIONS OF CENTRAL ASSISTANCE (CA) 

14.1 The Scheme is Centrally Sponsored Scheme and implemented by the Stale 

Governments ahd Union Territory Administrations, Which will receive 100% central 

assistance from Government of India for expenditure under the Scheme, over and 

above their Committed Liability. The level of Committed Liability of respective State 

Government l Union Territory administration in a New Finance Commi'sslon (FC) 

cycle annually will be equivalent to the total of the demand on the State as well as 

the Central Government in the terminal year of the previous Plan period/ Finance 

Commission (FC) cycle, provided that when a State has made no demand on the 

Centre in the terminal year of the Plan period/ Finance Cycle or the demand made 

by a State is lower than In any of the previous years of the plan period I Finandlal 

Cycle, in that case the highest demand made in any of the previous financial years of 

the Plan/ Finance Cycle will be considered as demand of the State on Centre for the 

purpose of computation of Committed Liability for the next Financial Cycle. The 

committed Liability so computed will be co~terminus with the FC cycle and will be 

required to be borne by them by making provision ih their own budget 

14.2 M<1hy States/Uls are· presently implementing Pre-matric Scholarship Scheme 

of some kind for SC students, from their own resources, Ila State Govt. is already 

giving pre-matric scholarship to SC students of classes IX-X, it will have to either: 

i) continue to provide scholarship al that rate, over and above the Scholarship under 

the proposed css, or 

ii) if it chooses to reduce its own expenditure on its Scheme,. utilize the saving so 

effected only on other educational programmes for SCs. 

14.3 Upto 1.5 % of total Central expenditure towards Scholarship, would, be utilized 

on administrative expenditure, Management, Monitoring &. Evaluation etc. The funds 

would be utilized for this purpose, by the Central Govt. or it would be released to 

* 



States/UTs, over and above the, Scholarship amount, on the basis of proposals 

received from them in this regard, However, no new posts would be created under 

this component. 
15. TRANSFER OF COMMITTED LIABILITY TO STATEs/UTs 
Since this Scheme was introduced durihg the first year of Xll Plan i.e, 2012-13, 

committed liability has been transferred, for the first time, to State Govts I UT Admns 

at the end of XII Five Year Plan i.e. w.e.f. 1.4.2017. Subsequently, committed liability 

in the Scheme will be transferred to the States/UTs during the first year of the 

succeeding plan period/ Finance Commission Cycle. 
16. PROCEDURE FOR CLAIMING AND RELEASE OF CENTRAL ASSISTANCE 
(CA) 
16.1 CA will be released to the StateslUTs, in two installments. First installment of 

CA would be released on ad"hoc basis, as far as possible, during the second 

quarter of the year (April- June) subject to satisfactory utilization of Central 

assistance, released in the past, if any, State Governments/UT Administrations will 
be expected to submit their complete proposals for CA under the Scheme by 31st 

December each year, which would be released to them, subject to fulfillment of all 
the conditions. Next year's claim will have to be accompanied with a Utilization 

Certificate along with Audited Statements for the previous year's CA. Unspent or 
unaccounted for balance; if any, from the previous year's grant will be adjusted, 

while releasing the next year's grant. 
a. The aggregated demand of the State/ UT to Ministry of Social Justice and 

Empowerment should be submitted In the prescribed format. 
b. Demand for CA submitted beyond 31'1 December will not be entertained. 

c. The demand for the current Financial Year should be in respect of student's 
scholarship for the corresponding academic year. Arrears due to non release ofCA 
of previous years should be shown separately, 

16.2 State Governmentsl UT Administrations will be expected to ensure timely' and · 

regular disbursal of scholarships to students lhrough Bank /Post office accounts, 
preferably on monthly basis. Pending releas!il of CA, the scholarships would be 
expected to be paid out of the State Budget, against which reimbursement can be 

claimed. In no case the disbursal of the scholarship to students should be held up 
due to any delay in the release of CA. 

17. MONITORING: 



State. Governments and Union Territory Administrations implementing the 

scheme will: 

. l) furnish data of beneficiaries and expenditure under the scheme, to Government of 

India, regularly in the Quarterly Progress Reports whose proforma would be 

separately prescribed. Financial assistance given under the scheme shall not be 

utilized for any other purpose. 

ii) make benefii.:iaries. database which may be integrated with UIDAI by (a) 

embedding Aadhaar numbers (UID numbers} in it, (b) using the UIDAI enabled bank 

account (UEBA) for crediting the scholarships and (c) using the UIDAI authentication 

services for beneficiary identification. 

iii) ensure that an institution-wise list of awardees, with necessary particulars, for 

award of scholarships is displayed on the web-site of NIC at District level. 

iv) designate Grievance Redressal Officers (GROs) at the State and District levels 

to redress students' scholarship-related grievances. 

18. CHANGE IN THE PROVISIONS OF THE SCHEME: 

The provisions of this Scheme can be changed at anytime at the discretion of the 

Government of India. 

19. EFFECTIVE IMPLEMENTATION/ ALTERATION OF MODALITIES 

a. For the purposes of effective implementation of the Scheme, States/UTs may 

formulate guidelines for assessing eligibility of beneficiaries & institutions and 

modalities for Direct benefit transfer, which shall be in accordance with the 

objectives of the Scheme provided that the States shall not be at liberty to impose 

any guideline which enhances or has the effect of enhancing the liability of the 

Centre under the Scheme. 

b. The Centre rnay call for reports from time to time and issue guidelines for effective 

implementatii:m. The guidelinl')s and eligibility norms of the scheme may also be 

changed by Central government as deemed necessary. 

20. EVALUATION 

The performance of the scheme will be evaluated by Ministry of Social Justice and 

Empowerment (GOI) at least once every three years, to begin with. 

21. TRANSITORY PROVISION FOR EXISTING BENEFICIARIES 

3o 



Identified beneficiaries of scholarships under !.he existing Pre- Matric Scholarship 

Scheme for SCs will also get the benefit of the revised rate of scholari;;hip from 
effective date of revision of the schetne i .. e. 1911i September, 2017 . 

••• 
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1. Objective 
1.1 The objective of the scheme Is to appreciably increase the Gross Enrolment 

Ratio of SC students in higher education with a focus on those from the poorest 

households, by providin(I frnan~al assistance at post-matriculation or post· 

secondary stage to enable them lo complele their education. 

2. Scope 
2.1 These scholarships are •Va1lable for studies lh India only and the awardees 

are selected by the State Govemmant!Union Territory lo which the applicant actually 

belongs (i.e. the State/UT in which pem1anenlly settled or domiciled, as per the 

terms of domicile decided by the State). 

2.2 This is applicable to all the sluderits who are currently beneficiaries of the 

scheme as well as fresh admissions. 

3. Definitions 
a) "Gro1.1p 1: Degree and Posr Graduate level professional courses" shall mean: all 

Professional courses in Medicine. Engineering, Technology, Planning, Arch1tecture, 

Design. Fashion Technology, Agriculture, Veterinary & Al.lied Sciences, Manageme11t, 

Business Finance /Administration, Computer Science/ Applications (ii) Post Graduate 

Diploma courses 1n various brirnches or Management & Medicine(iii) 

C.Ail.CW.A.iC.SJl.C.FA etc. (iv) M,Phil., Ph.D. and Posl-Doctoral Programmes 

(0.Lit .. D.Sc. etc) of Group I, Group II and Group Ill courses.(v) L.L.8, Integrated 

LL8.LLM 
b) "Group 2: Other ProtessJona/ Co1.1rses leading to Degree, Diploma, Cenincale" 

shall mean all Professional Courses leading to Degree, M Ed. I M. Pharma., Diploma, 

Certificate in areas like Pharmacy (8 Pharma.), Nursing(8 Nursing), BFS, other para-

medical branches like rshabllitation, diagnostics etc., Mass Communication, Hotel 

Management & Catering, Travel/Tour'1sm!Hospitality Management, Interior Decoration, 

Nutrition& Dietetics, .commercial Art, Financial Services (ecg. Banking, Insurance, 

Taxation etc.) for Which entranc.e qualification is minimum Sr. Secondary (10+2) and 
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Vocatlon!ll stream, ITI courses aml Polytechnic where entrance qualification is Class 

XII or above. 

c) "Gtl)l/p 3: Grndi!ate'ilndPos(Graduare course" $hall 111eiin·: courses not covered 

under Qtoqp 1& Gr0up 2 e:g. BAI B.Sc.! a.tom· etc. M.N M. Sc.IM.Com etc. 

d) "Gro11p 4: Al/post·matrlcufalion (Posr ClllsiS X Jevel)f1on-degree caurses" shall 

mean: All post-111atricula1ion level non-de9ree courses for which entrance qualification 

is High Scho.ol (Class X), e.g. Senior secondary ciirtificate (class XI and XII); both 

general and vocational stream. IT! courses, 3 year diploma cours-es in Polytechnics. 

etc. 

Note: The list of courses in v;irious groups is indicative and Sta·teslUTs may add 

courses as per laid down standard m the State/UT. 

e) "Compu/sl)ry. noncrefundable fees• shall mean: fee payable for 

enrolment/registration, tuition, games, Union, Library, Magazine, Medical Examination 

and such other fees compulsorily payable l:ly the s.cholar to the institution or University/ 

Board, but does nb! In dude Refundable deposits like caution money, security deposit 

will, however, be excluded. 

f) "Demand" for ei year indicates the total fund requirement for release of scholarship to 

all eligible students under the scheme as per the entitlements for that lli!l1l9!l!!LHJIL 

g) "Freeshlp Card" shall mean: A card issued by the Stale Govt.IUT Administration 

tl1at entitles a student eligible for scholarship under this Scheme, lo take admission in 

an institution, without pre-payment of tuition fee and hostel fee. 

4. Ellgiblllty of Educational Institutions 
4,1 Only $Uch educational lnslitutions which maintain lhe laid down academic 

standards shall be covered under the scheme. The following conditions regarding \he 

couri;es offered, performance of the institution, Aadhaar based attendance syst!lm are 

also required to be adhered to by the lnstitutionslUniversilies/Colleges in order to be 

eligible under the scheme: 

L Only lnstttulicins/Colleges with the 'AISHE Code'/UDISE' Code' shall be eligible for 

the scholarship scheme. Based on the AISHEIUDISE-Code of the institution, all 

details of the institution such ;;is - registration, affiliation and accreditation, courses 

being offered and .number of seats approved for each course - will be pulled from the 

AISHE/UPISE server on lo the scholarship portal automatically. 
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ii All participating higher education lnstttutions shall get NAAC/NEJA accreditation 

before 2024. for continuation in the scheme from 2025-26 onwards. 

iiL The scholarship benefils shall be linked with .Aadhaar based alt<>ndance system. 

Therefore. the college/institution will maintfllnAadhaar based al.tendanc1> on a daily 

basis and will submit attendancl!! .<le\ails on the portal. 
iv. The institulions will submit half-yearly. self-audited reports to the State· Governments 

in a prescribed format which shall be separately issued. 

v. The institutions should be willing to honour the FREESHIP CARD issued by U1e 

State/District Authority through the scholarship portal and admit the student wilhout 

insisting on pre-payment of the collegeltuiUon fee or hostel fee. This would be paid 

by the st\Jdent on release of the scholarship amount by the Government as per the 

provisions of this scheme. In lhis regard, the Stale Governments will coordinate with 

the institutions located in their respe.ctive States. 

4.2 Scholarships will be given for tne study of all recognized post-matriculation or post-

secondaty courses jlntermedi<itelSenior Secondary, Diploma, long-term Vocational 

Training Certificate. Graduate. Post Graduate courses etc.) pursued in recognized 

Institutions/ Universities/ Colleges falling in any of lhe !Ollowing 9 categories: 

i. Institutions of National lmpoJtance; 

ii. Central University/ State University/ Autonomous colleges recognrzed by 

UGC and Universities /Colleges recognized under se.clion 2(f) of UGC 

Act. 

iii. Deemed Universities; 

iv. All Private Universities recognized by State/Cehtre; 

v. Private Professional lnsUtutions affiliated to a recognized Cenlral/Sla\e 

University and covered by a Fee Fi~ation Committee as mandated by 

Supreme Court: 

vi. Recognized schools/colleges for Classes XI and class XII: 

vii. Diploma granting lns11tutions as recognized by State/UT Governments: 

viii. Vocational Training Institutes affiliated to National Council of Vocational 

Training (NCVT); 

IX. Institutions affiliated/ approved by the appropriate bodies like NMCIAICTE 

etc. or any regulatoty.body established by State/UT/Centre. 
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Provided that Where· a p;.rticular number of seats for a particular course hav~ 

beeri reco11nlzed I authorized by the concerned r;>gulatory authority, the 

scholarships shall be r<ic~rlcted to those numbers and courses. 

s. Conditions of Eligll:illity of Students 
5.1 The scholarships.are c:ipenfo NllUonais of India only. 

5.2 Only those candidates who belong to Stiheduled Ca.lites so. specified in relation to 

the Stale/Union Territory to which the appficant actually belongs /domiciled as determined 

by the State/UT and who have passed the Matriculation er Higher Seconc!ary or any higher 

examinalion of a recognized University or Board of Secondary Education will be eligible. 

5.3 Scholarships will be paid to the students whose parents'/guardians' income from all 

sources does not exceed Rs. 2,50,00Q/. (Rupees Two la1<h Fifty thou@nd only) during the 

last Financial Year: Income certificate is required to be taken once only Le. at the time of 

admission only lo courses Which are continuing for more than one year. The income 

certificate shall be issued by the Authority as d!!cided by the Slate Government. 

5.4 The ceiling on age limit for admission as regular student in different classes shdulcl 

be decided by concerned Institutions. 

5.5 Candidates who, after passing one stage cl education are studying in the same 

stage of education In a different sul:!jecl e.g. Intermediate Science after Intermediate Arts 

or B.Com after BA or M<A in one subject after M.Ain other subjects wtll not be eligible. 

5,6 Students. who pursue their studies through correspondencelonline courses. are also 

eligible. The term correspondence Includes. di slant and contim.1ous ecit1calion for courses in 

Central/ State Universities only. Non-refundable fees shall be paid and no a<:ademic 

allowance will be paid. 

5<7 All the children of any parenUguardian will be entitled to receive benefits of the 

scheme< 

5.8 A ;cholarship holder under this.scheme will not hold any other scholarship/stipend. 

If awarded any other scholarship/stipend, the student can exercise hislher option for either 

of the two scholarships/stipends, whichever is mere beneficial to him/her, and snC>uld 

inform the awarding authority through 1he Head of the Institution about the option made. No 

scholarship wm be paid to the students under this scheme from the date he/she accepts 

another scholarsh1plstipenct The student can however. accept free lodging or a grant or 

ad-hot:: monetary help from the State Government or any other source !or the purchase of 
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books. equipment or for mealing the expenses -0n board and lodging in addition to the 

scholarship amount paid under this scheme. 

5.9 All seats. filled through arb!lrary and non-transparent processes (including 

management quota; NRI quota, spot admissions elc o} without following the rrwl! criteria as 
decided by the State Government are not eligible for these scholarships. The fees claimed 

againsl management quota seats, sp0t actmlssion seal In any lnstltu~on /Uniwrsi!y <1111 not 
be reimbursed .. In case of any contradiction on- the classification of seats or non-clarity on 

· the classification of sea.ts In the Stale/UT; the following criteria may be followed: 

i) If there is no arbitrariness/ dispelion in the admissiqn process and the fe11 for 

the course Is ftxed by the Fee Fixation/Fee RationaliZ<ltian committee set up 

by the competent authority, the. said seats may not be considered as the 

Management Quota Seats. Ho;yever, the State Governments may satisfy 

themselves ol the following before release of scholarships: 

i. Thal the applicants claiming the scholarship have been admitted through 

a transparent process which involved calling of applications through 

adve1folements, preparation of ranks, selection of candidates on merit list, 

and publication of selection list and others as deemed fit by the .State 

Government; 

ii. That the fees for courses are duly approved by the Fee Fixation/Fee 

Rationalization Committee set up by the competent atilhority. 

5.10 Students shall be encouraged to have Aadhaar linked Bank accounts to facllitale 

payments through the Aadhaar Payment Bridge. 

6. Role of the state Governments 
6.1 Although many SC sludenjs have availed be.nefits under this scheme and have 

occupied high positions. in the soqiety, still the Gross Enrolment Ratio {GER) of SCs in 

higher education (23.0%') lags behind the national average (27.0%). It ls.the endeavour of 

the Government to raise the GER of .SCs in higher education from 23.0 % to the n.atlonal 

average in the next live years. Similarly, the GER in Senior Secondary education of $Cs 

has to Increase from the current 56% lo the national average in the next five years. 

Towards this end, special focus of the implemenling agencies is required to achiew the 
goal. 
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6.2 All the SC students with anhuai income ot up to Rs 2.SQ lakh per arinum would be 

eligible under !M sCheme. However, the State Governmenl will additionally make special 

efforts to identify ll'le poorest hou.seholds from varit;>us st;>urces am:! enroll the eligible 

stL1dents under the scheme In a mh;sion mode. Further. these studerit$would be monitored 

on regular basis so that they contlnue with their studies, Such students shall Include (i) 

students from SC households v.4th three or mote deprivall(lns as per SECC-2011 (ii) 

students from. SC housenolds where one or bi:ith the parents arE> illiterate and (iii) the 

students who have passed 101h standard from a State Government/ Municipality/Local 

Body schooL In this regard, Slates/UTs will launch special campaigns to ide1itify and cover 
such students. 

6.3 States/UTs may adopt methodology suitable lo the local conditions for identification 

of such students e,g, SC majority districtslblockslvillages may be taken first for 

identification of .poorest·students or students leaving class 1 O"'or 12'" class may be tracked 
in association with the !;!ducation department or data emanating from other Central/Stale 

schemes indicating the dropouts. rates or other sources as deemed fit Every Stale 

Government shall. undertake a camp<1ign every year in March/April lo identify sue!) 
students and mentor them to enrol and avail scholarships. Such students >Mil be helped for 

identification of courses alsi:i as per their skills. 

6.4 Awareness drive shall be undertaken by the State GovernmentslUTs about \he 

scheme through the Gram Panch!!yats Notice Boar<;fs, school commtttees. and discussions 

in the parent-teacher association meetings <!nd other public awareness measures. in order 

to extend its coverage amlalso minimize any misuse by unscrupuloL1s elements. 

6.5 The States are required to take up identification of the students for fresh enrolment 

by taking up systematic drive covering all the higher secondary schools and .encouraging 

the pupils who have dropped out after Class 12th to come back to higher education. 

6.6 It is essential that the fresh enrolments to the extent possible are made in the. 

courses which are having emplQyment pl)!entiaC For this purpose, lhe State may do an 

exercise in consultation with the Higher Ed~1calion Departrnf!nt of tile State Government. 

and the Stale Skill Mission for identifying courses which would Improve U1e employment 

potential of lhe students. It is strongly at::Jyised that fresh enrolment may be made in these 

courses. Such skill courses should be long term courses with periodicity of at least 1 year 

and conducted by the institutions as per. Para 4 of the scheme guidelines. 

6.7. State Government will ensure thal the beneficiary, at the time of admission, applies 

for the scholarship also. In this regard, the State Government may open facilitation centeri; 
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or nominate a nodal officer in the educational institutions so that the entry into the student 

datai>asl3 for renewals and fresh admissions can be done in a $lipulaled timeframe. 

6.8 The Slate Governments .shall put in place a scfl.olarship. por:tal that has an features as 
prescribed in para .13 of these guidelines and !ihare the data on a real-time basis With the 

Cenlral portal. 

6.9 The Slate/Central Government shall have robust monitoring systems., including field 

inspections. social audtts. data analytics etc. so that timely payments are made to eligible 

· beneficiaries, 

6.10 StateslUTs shall ensure that Fee RalionalizationlFixati<;>n Committees are sei up for 
all courses 

7. Components of the Scholarship 

7 .1 The scholarship includes tile following components for the complete duration of lhe 
course.~ 

i. Compulsory non-refundable tees including tuition fee. as fixed by the Fee 

Fixation/Rationalization Committee of the Slate Government 

1i. Academic allowance 
, · --.-.Yean.y(lnft$J 
i Category of caufJ;es .· . .~,.,, .. --·.·"''--· .-· -·. 
' · Hosteller5 ~Day Schoiars 
..__ -••--,.~· '''"'--"'' <•>•µ •-~-c•••''' ----•~>-•,--· ~--~-,--'-~·-•·------.o.- -"--<---~-·--'--·.,-...'.~,••-~~--~-"-: __ _ 
, Group 1: Degree and Post Graduate' level , 13500 ; 7000 ; 
! professional courses · I I I 
\ Grou;;2:oiiit;rF'rore-ssianaJ c'c)u-rses-laading-f~--- 9500 ___ -r-- e500 

t·~~t;;e~[)i~~~;,;~t~-"S~~c~b5!8raciuate courses ;:;r;it--6-ooiJ- -L- ~3ooo- I 
I d;~~:4~j,~F;;JE~:'alr~3~f;~~ 1)Post c1ass £ 1ev<i1) I 4000 + · 2560 i 
'.._':'_~-~-~ct.~~-~_!_e cou_rs_e~ ,__ ____ _ ___ .. ___ ·-----·-._--~!. ·--~-1 -· __ _! 

Note 1. Ten percent extra allowances shall be provided for Divyang studenls, 

Note 2. Students pursuing CA ILC.W.A. IC.S.11.C.F.A. shall be treated as day scholars for 

t11e purpose of academic allowance Students studying through correspondencelonline 

courses shall not be eligible for academic allo .... .,,nce. 

Note 3. The academic allowance as above shall be applicable from the year 2021-22. For 

the year 2020-21 the allowances as applicable under U1e earJ.ier guidelines shall apply. 
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7.3 The. Academic Allowance Will •be Unked with the Consumer Price Index Number for 

Industrial workers. The Annuar incrementwlll be applicable w.e:f. April of each ye;;ir and 
will be based on lnde;r f¢f the period January-December of the preceding year. The first 

revision would be apJ)llcable w.e:t April, 2022 and in this re~ard DeJ)artm'ehl will issue 
separate orders on Annual basis. 

7A The Statio G<:;vemments may, If they so decide, top up the acaqemic allowarn;e frc;im 

their own resources. 

a. Freeship Card and process for issue 
8. 1 All eligible students shall be !!nlit!ed to lake 11c!mission in the institutions without pre-

pa1•ment of tuition fees and hostel fees as per the Scheme Guidelines. To .-.nal:>le this, a 
FREESHIP CARD Will be issued by lhe State Government lo the eligible students, as per 

procedure detailed below. This Freeship card shall make the·student eligible to study in the 

institution without pre·payment of the fees, and on lhe condition that as and whel\ amount 

is released. to the student's account. the institution would be Intimated to collect the same 
from the student. 

8.2 The student shall, Well before the expected dale of admission, register for Issuance of a 

Freeship Card on the respec;tive scholarship portal giving the details like the Aadhaar 

number, the name of the course in which he/she wants to take admission (e.g. MBBS, 

B.Sc., Class XI etc.) and an undertaking that the institution's charges would be pald within 

7 working days .from U1e. date of receipt of the scholarship ~mount in his/her account. For 

the purpose of registration of Frees hip Card, the portals shall remain open throughout the 

year. 
8.3 The verification of the income, caste and merit clelails should be automatically done 

from the databases which are finked online for instant verification. The process should be 

entirely paperless. UnUI the above system is brought into effect, the documents may be 

scanned and uploaded which include: passport size. photograph, copy of each of 1he 

certificates for diploma, degree etc. in respect of all examinations passed, Caste certificate 

duly signed by the authorized officer, valid lllcome certificate Issued by the competent 

authority as prescribed by the State Govt. elc. 

8.4 After the registration on ihe Portal. if the studenl is found eligible, all States/UTs will 
complete the verification process within 30 days from the receipt of the registration request 

from the S\Qdents anrJ issue the Freeship Card through the IT portal, mentioning the course 
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for which application is made so that the eligible students are not denied admlssi<ms due to 

delay in depositing tuition fees. It should be possible for the student to download .the Free 

Ship Card from the portal Itself. Once complete digitization of all the required certificate!l ls 

done, such Freeship Card shall be aµlom!Jtically gener;;ited ifnmediately on registration, if 

the student is found eligible. 

8.5 The Freeship Carcl shall e-0ntain the details given in Annexure.-1, and shall be digitally 

signed. For the purpose oi admission, the Freeship card will remain valid for period of one 

· yeai from the dale of issue 

8.6 If a student wants to change hislher course before taking admission in an institution, he 

can do so by logging on IT portal and a fresh Freeship Card shall be issued auton1atically 

for all eligible sludents. 

8. 7 In case of renewal students, there shall be no need for fresh re.gistration for the 

Freeship card and a card once issued to him/her shall be valid for the entire duration of the 

course. 

9. Application for Scholarship and Veriftcalion 
9. 1 Appilcatlon·on-the.tfay-of-aqmisslon: The instltuliot1s shall eh!iure !hat all students 

admitted to their instilution and having Freeship Cards issued as detailed in para 8 of these 

Guidelines, apply on the IT portal for the scholarship on the same day j!S the date of 

rulmissjon into the institution. 

9.2 On the day of admission itself, the insliluhon shall verify on the sdholarship portal that 

the student has taken admission in the institution with the same· course as mentioned on 
the Free ship card and is now a bbnafide student of the institution. 

9.3, In case of renewal studenls, the ·student shall be aulocreneWed based on the 
attendance and confirrnalion from the institution of the student having been promoted to 

the next class and having joined back the same course as hosteller/day scholar, as the 

case may be. 

10. Funding Pattern of the Scheme 
10. 1 There will be a 60: 40 sharing ratio between the Centre and States (90:10 in case of 

North Eastern Stales) of the average demand for the scheme for three year period 2017-18 

lo 2019-20 (lo be considered as the base.period), with a 5% overall annual increase each 
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ye!!r In the Central a$Slstance for aU Srates put together in absolute. terms w.u. base · 
period; The above shall. be applicabfe from 2020-21 onwards and the scheme will be 

continued upto the linanclal ~ear 2025-26. 

10.2 Thus, (Qr the purpose ofde[ermining the demand for the year2020.:21, the average· 

dem<1nd ol 2017-1 B to.2019-20, or the actual demand for 20;10.21, whichever is lesser, will 

be considered for eat.:h State/UT, Per subsequent years I.e. 2021c22' & onwaids. the 

Central iiss\stance for all States put together will be limited by a .5% annual increase 0ver 

the average demand for the scheme for the base period of 2017 -18 10 2019-20, which shall 

be ensured by !he Pmjec\ Appraisal Committee (PAC) while appraising the States' Annual 

Action Plans. The Ministry will have the flexibility of adju<;.\fng !he allocation of funds 

between the Stales subject lo the total allocation approved, without disrupting the 60:40 

sharing ratio between lhe Centre and the States. 

10.3 If the total fund requirement is over and above \he annual 5% lin1it, the central share 

will be limited to that and the additional requirement of funds, if any. shall· be met by thf 

Slate Governments from their own resources. 

10,3. All the Slate Governments and Union Terrilory Administrations implementing !he 

seheme will maintain the data of <ill the beneficiaries on their online portal and will distinclly 

mention the amount of scholarship ui1der various components as nientioned in the 

Scheme. 

11. Payment Mechanisrn 
11.1 The enlire scholarship amount • both from the State and central Government • 

including the tuilion fees, academic allowance and any other admissible allowance wlll 1,Je 

paid directiy into the account of lhe students ONLY through DST preferably.through an 

Aadh;aar 13ased Payment System (Aadhaar Payment Bridge) from 2021-22. The Slates 

shall preferably release the payments through PFMS System so that the accounts of the 

s\udenls are not required to be validated !'gain. 

11.2 Starting from 2021-22. the Cetilral share in the scheme would also be released on 

DBT mode directly into the bank accounts of the , students, after ensuring . that the 

concerned Slate Government has released their share. 

11.3 All the StateslUTs/Centrewould adhere4o the following timelines for proc!;lssing of the 

applications and release of s!Ohotarship amounts: 
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~ ,_..,.,._. 

<• The scholarship portals would remain open throughout ~he year so that all eligible 

students can register tor lhe Freeship Card and apply for the $cholar$hips. 

c• Disbursal of scholarships tqr all applications (fresh/renewals·) sh-all be· mad<! in one 
instalment as per the following schedule: 

[ .... Datesoi rece\ving-ofTDate.bywhic.hSlate·s. fia.re!•.·Dateby ,,Vliic. hCenttal·shara(eoo/;;:l 
\applications (40%; 10% in case of N.E i 90% in c1:1se of NE States) should 
' ' 

I From 1 "· iii:irii .io-:31 • 1{~~1l~9~~iuld be '"
1""-•"d. i.' ~6I~~i~-- · --- - ·-·- -'

1
. 

. j l 

l~~m· 1"·Au\ilist:1aho"'oec&mi.ler----·--·- ~26~ JaiiU-a;y··· ···~··\ 
" 30'" November .! I · I From fi'0ecember-1of2a''fei:lruary ····--· ·r1s"Mti'rali - ------- - ! 
' 3 l" Januarv' ; I !From i0·F~bruary 10Tvv1th.75 days iiia'r}lllication . w1ihin 9ociaysofapplic.;tion · • 

L:J1:'..Mll.re!>'. _, __ L ........ _____ L _____ .. ,~----'-•··-, _ _J 
'Portal shall remain open only for submission of applications for scholarships for courses 

where admission is after November. 

11 A There shall be no delays in payment of the scholarships, For this purpose the Slate 

shall ensure that their installmenls are disbursed to the students by the 11melines defined in 

previous para so that the Central share can also be released in !irne. 

11.5 The Ministry of Social Juslice vide notification number 428 dated Feb.16,2017 has 

notlned Aadhaar as identity document under Section 7 of A!ldhaar Act 2016 for all 

Scholarship Schemes w.eJ. 16'' February 2017. 

11.ll The authentication through Aadhaar would be compulsory at the time bf renewals, If 

not provided earlier at the lime of admission. 

i 12. Duration and Renewal of Awards 
12.1 The award ance rnadewillbe payable up to the completion of the course'subjecl to 

satisfactory academic performance and attendance of 75% in every academic year. The 

attendance will be verified through Aadhaar based attendance Sys,tem. 

12.2 If a scholar is unable to appear In U1e annual examination owing ·to illness, the 

award may be renewed sub;ect lo production of medical certificate from prescribed 

authority and acceptance of lhe same by insiilution /college. 

12.3 If, according to the Regulalions of a University/Institution, a student is promoted to the 
next higher class even though he/she rnay not have actually passed in lower class and is 
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required to take examination of the ·Junior class a·gain after sometime; he/she will be 

entirted to scholarship for the class te which he/s:he is promoted ·j( the student is othe!Wise 

eligible for scholar$hlp. Further, in case a student fl;lils .in any class an(j then againjoins lhe 
silm!!' class ao a regyJat 1>W.:lant, hi;>/she will be eligible for scholarship for one additional 
year or the actual period, ,whichever is lower. 

13. IT Framework 
13.1. The scheme shall t:>e run on an (lflline platform wlth robust cyber security measures 

that would assure transparency, accountability, efficiency, and timely delivery of the 

assistance without any delays. The National Scholarship Por1al (NSP) would be suitably 

modified tor this purpose. 

·13.2. If any Slate is already a running online portal that fulfils all the laid down 

parameters, they can continue with It, but share the data on real-time basis lo the National 

Scholarship Portal or any other portal as specified by lhe Department of Social J11stice & 

Empowem1enl in due course through instructions for enabling constant monitoring. 

Therefore, all S1ateslUTs implementing the scheme will migrate to onhne processing of 

disbursal of scholarships, where not already done, TM scholarship ponal shoulo 

rnandatorily have the following features: 

a) The IT portal shall be inlegrated with the AISHE/UDISE portal for pulling the data 

about the inslitutiiln in which the student has taken adrr11ssion. 

b) At the time of registration for Freeship Card, every student should provide an 

Aadhaar IDIAadhaar EID and other alternative form of ID as per this Ministry's 

notification no. 426 dated 16.02.2017 which will enable elimination of duplication 

and false claims. The Aadhaar authentication is mandatory in case of renewals. if 

not provided at the timi; of admission. lhe Aadh<;iar number entered by the students 

shoLdd go throu1;1h demo-auth on real-time basis before allowing entry into the 

registration portal. 

c) The States <;;hall undertake fool.proof verification of the ellgibilily, c;3sle status, 

Aadhaar Identification and bank account detaHs on the online portal 

d) There shall be no upload of any documents or any certificates into the system. All 

data should be auto-verified by linking ctalaba~es through digilocker or any such 
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mechanism, such as (I) school beards' results, Including the CBSE/ICSE along with 

the certificates malntaine.d by them; (li) database of Income certlfic11ies, domicile 

and caste cerUficates issued PY State/District Adhllnlsltal)on and (iii) databases 

maintained by the lJniverslUes and Coueiies, using Aadhai;lr number as fJJe link. 
e) All verification process of the students should be done using the above 

authenticated databases automatically using the dlgilal process with li!tle or no 

manual intervenlion. Thera should be no syt<tetn of verification by !he institutions or 

even the dislrlct level officers. Till such time such a system is put in place, the 

manual verification shall be completed within 30 days from \he date of application, 

with a provision tor 'presumed approval' if lhe same is not completed within 30 day$. 

f) A suitable system will be put in place for laking Aadhaar b<ised attendance system 

which Is non-inlnisive and automatic. Till such a system Is finalized by the Central 

Go\1 .. the institution shall upload 1he attendance of· the sch61arship holder every 

month in the Attendance module that would be developed In the IT system. 

gJ There shall be no system of calling for the bank account details of the students ahd 

authenticating it. All payments should preferably go through Aadhaar Based 

Payment System (APB ,, Aadhaar Payment Bridge) after checking the Aadhaar 

number with the NPCI mapper. 

h) The renewals should be automatic based on promotion to the neKI class and having 

the required attendance. subject to confirmation of lhe sludent having joined back 

the same course as hosteller/day scholar, as lhe case may be. There should not be 

any requirement for the student to apply for renewals, 

i) A performance module to monitor the progress of student as well as performance of 

the institution should be suilably designed ;md Incorporated. 

j) Apart from this, the Slates shall mainlaln a complete database of the beneficiaries 

under various other sclmlarship schemes to ensure de-duplication of the 

benefieiaries. 

k) The portal shall incorporate an online grievance redressal mechanism linking all the 

authorllles responsible for implementation on t11e scl1olarship portal. 

I) There shall be a provision indicating the students of the poorest households, as per 

the parameters provided under the Scheme, selected for scholarship, 

m) The portal will make arrangements so that the students. once declared blacklisl13d, 

may not be able to apply for scholarship again. 
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14. Annual .A!:tlon Plan 

14.1 Every participating State/UT, on or bet\ore·26"' Febrt1ary ofthe preceding year. will 

prepare a Stal\!. lev.,.1 Annual Plan. for th'!' PMScSC scheme. In c11se the State has any 

other initiative on similar lines to PMS-SC, 1his may be mentioned separately in the Action 

Plan. The Actlan Plan should give .clearly the U,\rgets, eligibility, proposed coverage 

separately for poorE!sl households, processes for identification, id~nlificatjon of courses 

having employment potential, systems for monitoring elc. 

14.2 The Department will constitute an Project Appraisal Committee lo appraise ;ind 

approve the Annual Action Plans. These pl;ms would be appraised at the Centre and the 

outl<1y for each State would be finalized before 1~"' April, of every year as per Uie annual 

increase Indicated under the funding pattern. The constitution of the.· committee will be 

informed through separate instructions. 

15. Performance of the States/UTs 

15.1 The performance of the Stales/UTs would be measured annually on certain 

paracmeters !Jke (i) payments as per the given time schedule (II) covera~e from the poorest 

households {iii) academic outcomes of the scholarship-holders (iv) Implementation of 

Aadhaar based attendance (v) Digitization of various certificates required for determining 

eligibility etc. 

15.2. The States/UTs would be ranked on the above parameters and top perforn1ing 

Slates Will be awarded. The details in this regard will be prE>pared after consultations, and 

will b" shared through instructions in due course. 

16. Announcement of the Scheme by States/UTs 
16.1 All the State Governments/UT Admin1stra!ions will anrounce starting from April, the 

details of the Schen'ie and Invite applications by Issuing an advertisement in the leading 

newspapers of the State and thrpugh their respective websites/ Scholarship portals and 

other modes of media; Th!! applicant should sHbmlt lhe completed application to the 

prescribed authority on the portal specified for this purpose before the last date prescribed 

for receipt of applications. 

17. Process of Reglstramm and Application for the student 
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17. 1 The student shall, well beiore the expected date of admission, !egister on the onllne 

on schOlarshlp portal for issuei of a Freeship Card as detailed in Para $;2 of these 

Guidelin.es. 

17 2 On admission to the institution Ill a course mentioned in ihe i'reeship Card, the 

student shall apply, on the day of the admission itself, for scholarship, giving details of the 

Freeship card and the course llildinstilufionadmitled to. 

17 ,3 Students continuing their courses for which they have already been sanctioned 

·scholarship in the previous year, Le. renewal studenls, shall, he automatjcally renewed for 

scholarship as detailed in para 8. T 

18. Evaluation/Social Audit and follow up action 
18, 1. There shall be thorough evaluation of the outcomes of 1he scheme in regular 

intervals lo ascertain the effectiveness of scheme implementation and for tracking the 

progress ot the students, This may include conduct of social audits once a year, ann.ual 

1hird·paHy evaluation, and half-yearly self-audited reports from each institution. 

182. The social audits are to be conducted by the Social Audit Units of U1e Slate 

Governments formed by the Ministly of Rural Development, (ilovt of India duly meeting the 

cost from fhe administrative cost of the scheme. 

18.3. The Stale Government shall also set up a robust monitoring 1'11echanism for 

monitoring the academic progress o[ the students enrolled to !he sctwme. 

18 4. The students who are found to be lagging behind shoUld be provided remedial 

coaching so that their academic outcome shall not be less than the average academic 

outcomes, The Slate Action Plan should contain clear provisions for this. 

18.5. In order to ensure proper accountability, physical verifications at various_ levels viz. 

Block!Districl/Stale levels shall be do11e by the. SlateslUTs coveting at least 10% of1he 

instilutionslstudents, chosen randomly lhrouglj an algorithm. All. private institutions offering 

courses at the level of graduation or above shall, however, be mandatorily inspected 

annually. 

19. Administrative Charges 
19.1, The administrative cost for administration, monitoring and evaluation shall be limited 

to 1 % of the annual outlay, 

192. Each State/UT shall project the requirement of funds for undertaking lhi; monitoring 

of the implementation, in lls Annual Action Plan, In case, funds are required fot Book, 
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these may be indicated under the Administrative charges. This would be consid13red by the ' 

PAC. ensuring that the total outflow on this count does not exceed 1 % of the annual outlay. 

19.3. The PAC shall give first priority in approving administrative charges for development 

of IT ihfras.tructur<:1. setting up of Tec.hni~al Support Group cum Project Mohilorlng Unit at 

the Central/State level and social audits. 

20. Mec:hanlsm for redressal of grievances 
20.1. There shall be an onllne grievance redressal mechanism linking all the authorities 

responsible for implementation on the scholarship portal.· 

20.2. The student shi;ll be aple to lodge a grievance either through the portal or by a 

mobile app. 

~0.3, Every Institution shall hi;ve a Grievance Redressal Officer (GRO) who is responsible 

for entertaining the grievances and resolving them by following up with the appropriate 

authority. 

20.4. The non-resolution of the grievance at the institution level in a given lime frame shall 

automatically be escalated to the district and later to the State level for resolution. 

21. Other Conditions for the Award 
21.1. If a student is found to have obtained a scholarship by false statements. his/ her 

scholarship will be cancelled forth>Mth and the amount of the scholarship paid will be 

recovered, al lhe discretion of the concerned State Government. The student concerned 

will be blacklisted and debarred for scholarship in any scheme forever. 

21.2. A scholarship awarded may be cancelled if the scholar changes the subject of the 

course of study for which the scholarship was originally awi:\rded or changes the ins!itution 

of study, without prior approval ofthe State Government. The Head of the Institution shall 

report such cases ta the Stale which wttl stop payment of the scholarship money. The 

amount already paid may also be recovered at the discretion of the Stale Government. 

21.3. A scholar is liable to refund the scholarship amount at the discretion of the State 

Government, if during the course of the year. the studies for whic:h the scholarship has 

been awarded, is discontinued by him/her. 

21.4. The provisions of this scheme can be changed al any time at the discretion of the 

Government of India. 
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Government of India 
lVlinistry of Tribal Affairs 

GlJIOELINES 

ANNEXURE "1"t" 

CENTRALLY SPONSORED SCHEME OFl'RE-MATRIC SCHOLARSHIP FOR 
.. NEli:DY SCHEDULED TRlRE STUDENTS STUDYING TN CLASSES rx & x 

(EFFECTIVE FROM 01 '07-2012) 

1. BAC.KGRO.UND 

Article 46 of Part IV ("Directive Principles of State Policy") of the 
Constitvtion enjoins upon the State to promote with special care the educational 
and economic interests of the weaker sections of the people, in particular, of the 
Scheduled Castes and the Scheduled Tribes. Article 38(2) of the same Part also 
enjoins upon the State to minimize inequities in Income and to endeavor to 
eliminate inequalit)es in status, facilities and opportunities, not only amongst 
individuals but also amongst groups of people residing in different areas or 
engaged in different vocations. 

2. oaJECTIVES 

Objectives ()f the scheme are: 

(a) To support parents of ST children for education of their wards studying In 
classes IX and :X so that the incidence of drop-out, especially in the transition 
from the elementary to the secondary stage is minimized, and ~ 

(b) To improve participation pf .ST children in classes IX and X of the pre-
matric stage; so that they perform better and have a better chance of progressing 
to the post-ma.trio stage of education. 

3. SCOPE 

Scholarship under the Scheme will be available for studies in lnciia only 
and will be awarded by the Government of the State/Union Territory to which the 
applicant belong$ i.e. where she/he is domicilec;l. 

4. CONDITIONS OF ELIGIBILITY 

(i) Student should belong to Scheduled Tribe 

(ii) Her/his Parents'/Guardian's income should not exceed Rs. 2.00 lakh per 
annum. 



(iii) Sht'l I he should not be getting any other Centrally-funded Pre-Matric 
Scholarship. 

(iv) She/ he should be a regular, full time student studying In a Government 
School qr in a. School recognized by Govt or a Ce.ntral/State Board of Secondary 
Education. 

(v) Scholarsni)l for studying in any class will be available for only one year. If 
a student has to repeat <! class, she I he would not get scholarship far that class 
for a second (or subsequent) year. 

5. ANNUAL PARENTS'/GUARDIAN'S INCOME 

Scholarships will be paid to the students whose parents/gµardlans' 
income from all sources does not exceed Rs, 2,00,0001- (Rupees two lakh 
only) per annum. · 

NOTE 1: So long as either of the parents is alive, only income of the parents, as 
the case may be, from all sources has to be taken into account only and of no 
other member even though they may be earning. Jn the form of income 
declaration, income is to be declared on this basis. Only in the case where both 
the parents have died, the income of the guardian Wh(l is supporting the student 
in his/her studies has to be taken. Such students whose parent's Income Is 
affected due to unfortunate death of one of earning parents and resultantly 
comes within th.e Income ceiling prescribed under the scheme .. sh.all become 
eligible for scholarship, subject to their fulfilling other conditions ol eligibiltty, from 
the month in which such sad Incidence takes place. Applications for scholarships 
from such students can be considered even after lapse of last date ol receipt of 

. applications, on compassionate grounds, 

NOTE 2: House rent allowance received by the parents of a s,tudent shall be 
exempted from lhe,computatlon of 'incom.e' If the same has been permitted to be 
exempted for the purpose of Income tax. 

NOTE 3: 1.ncome certificate Is riiquired to be taken once only 'i.e. al the time of 
admission to courses Which are continuing for more than one year. 

6. VALUE OF SCHOLARSHIP 

The . value of scholarship includes the following for complete 
duration of the course:-

(I) scholarship and other grant, 
(ii) additional allowance for students with disabilities studying in 

private un-aided recognized Schools. 

The details are as follows: 

Rates of scholarship and other grant will be as follows: 
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:Ch~larshi:~::~th~ ---- -------1·---;:~i~;:- Ho_s::~ers 
-- Rs. er mon!ll · · l 
Books _ and Ad --hor; · - Grant ---·rso 1000 

s. er annum) ------~-------'---

(iii) Additional Allow;inces for ST students With disabilities studying In 
private unaided _Schools 

Under the Centrally-spQnSored Scheme of 'Inclusive Education of the .Disabled 
at Sl;lcondary Stage' (IEDSS) implemented by the Mio HRD, iissistance 
@Rs.3000/- p.a. is already being given under Its "Student Oriented Component" 
to students with disabilities studying at the Secondary stage in Govt., local body 
and Govt. aided $chools_ However, students in un-aided schools are nol covered 
under IEOSS. Therefore, ST students with disabilities , studying in classes IX & 
X in private unc-aided recognized schools, will be eligible for allowances under 
this Scheme, as folloiNs; 

Allqwan~es for student!iwith dlsabiilties studying in 
Private un-alded Schools ~~~~~t ) 

(i) Monthly Reader Allowance for Blind studen~---- ------------! 
160 I 

(ii)--Montflly Transport""Allowance-forsludentswith ·----· foa·--1 
disabilities (as defined in the Persons with Disabilities Act 
1995), if such students do not reside in the hostel which is 

~\;tl!~Jtn~h1~e~~~~~ ~i~!a~dc;;f i~~()Q~v~r~li~u_t~;i~bied (i.e. 160--! 
with 80% or higher disability) Day Scholars/Students with I 
60'-e)(!1\~~h1~is~~:~e-r-Aii0w-a-nc-e-admissible to any 160 --·--1 
employee of the hostel willing to extend help lo a severely ! 

orlhopedically handicapped student residing in lhe hostel ,,II 

of an Educational Institution who may need lhe assistance 
_()_[i!_help.::ce:cr·----~-----~----cc------oc---~---,--1f------c~ 
(v) Monthly Coaching Allowance to Menl9liy Retarded 240 i 
and fl.1!l_t1_1ally m Students ___________________ ! 

Note: The disability as defined under the Persons with disabilities (equal 
opportunities; Protection of rights and full participation Act, 1995) Act has lo be 
certified by competent medical authority of the State Govt./UT Administration. 

7. SELECTION bl' CANDIDATES 



(I) All eligible Sche.duled Tr.ibe candidates will be .given scholarships as 
prescribed in this scheme 

(ii) Candidates belonging to one State but. studying in another State will be 
awarded scholarships by the State. to whi.ch they belong and will submit their 
applications to the competent authority in that State. 

8. DURATION ANO RENl;WAL OF AWARDS 

(i) The scholarship will be payable for 1 O months In an academic year. 

(ii) The iiward once made will continue subject to good conduct and 
regulari\y In attendance. It wJll be renewed for Class X after !he student passes 
Class IX. 

9. PAYMENT OF SCHOLARSHIP 

(i) Scholarship is payable from 1.i April or from the month of admission, 
whichever is later, to the month in which the examinations are completed, at the 
end ol the academic year, provided that if the scholar secures admission after 
the 20'" day of a morith, the amount Will be paid from the month following the 
month of admission. 

(Ii) In case of renewal of scholarshlp, It will be paid from the month following 
the n1onth upto which scholarshlp was paid in the previous year. 

(iii) The Goven1mont of the Staie/Union Territory Administration, to which 
they belong, in accordance with the procedure laid aown by them in this regard, 
will pay the scholarship money to the selected students. 

10. CONDITIONS FOR CONTINUATION OF THE AWARD 

(i) The scholarship is dependent on the satisfactory progress and conduct of 
the student If It is reported by the Head of the Institution/School at any time 
that a student has by reasons ot his/her own act of defauli failed to make 
salisfactory progress or has been guilty of misconduct such as resorting to or 
participating in strikes, irregularity In atlendanc<i without the permission of the 
authorities concerned etc., the authority sanctioning the scholarship may either 
cancel lhe scholarships or stop or withhold further payment for such period as it 
may think fll. 

(ii) If a.student is found to have obtained a scholarship by false statements, 
his/her scholarship will be cancelled forthwith and the amount of the scholarship 
paid will be recovered, at the discretion of the concerned Slate GovernmenV UT 
Adrninistratlon. The student concerned will be blacklisted and debarred for 
schoiarship in any scheme forever. 

(iii) A student is liable to refund the scholarship amount at the discretion of 
the State Government/ ur Administration, if during the course of the year, the 
studies for which the scholarship has been awarded, is discontinued by him/her. 
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GOVERNMENT QF INDIA 
MINISTRY OF rRISALAFFAIRS .... 

SCHEME OF POSTMATRIC SCHOLARSHIPS TO THE STUDENT$ 
. BELONGING. TO SCHEDULED TRIBES FOR STUDIES .IN !NOIA 

REGULATION GOVERNING THE AWARD OF SCHOLARSHIP 
(APPLICABLE FROM 01-07-2010) 

OBJECT 

The objective of the scheme is \o provide financial assis\ance to the 

Scheduled Tribe students ~\tudying at post rnatriculali()n or post-secondary stage to 

enable them lo compl<~te their e<jucation. 

IL SCOPE 

These scliolatships are <IV!'ll!able for sludi.es ln India only and are awarded by 
the Government of the State/Union Territory Administrntkm lo which the applicant 

actually belongs Le. where permanently settled. 

lit CONDITIONS OF ELIGlB!LllY 
(i) The scholarships are open to nationals of India. 

(ii) These scholarships wm be given for the study oi all recogr1ised post· 

matriculation for pesH:econdary courses pursuec;l in recognised !nsU\utions 

with the following el\ceplions : 

"Scholarships are nOl awarded for training ct>urses like Aircraft 

Mainlenanco Engineer's Courses and PriVa!e Pilot licence courses, 

courses ,;t Training.- Ship Dufferin {Now Hajendra), cour';>es of training at 

!he Mllitary College, De!midun and courses at pre-examination training 

cenircs of all India and Stale levels." 

(Iii) · Only those candidates who belong IC Scheduled Tribes so specified ih rnlatlori 
to the State/Union. Territory lo which lhe tipplicant actually belongs {i.e. 
p&m1anent!y seltlod) and who have passed the Matriculalion or Highl'!r 

., 



Secondary or any higher e;>;aminatloh oh; ri')cognized University or Board of 
Seqondary Education, will .be eligible, 

(!v) Clmdidafe$ w/10.after passing one stage of education are sfudyjng in the same 
.stage of educeUon In a .different subject E!,g. I.Sc after LA. O'r B.Com after B.A. 
or MJ\. ln other subject will liOI be eligillle. 

(v) Students who, after having cdmple!ed !heir edl1catlonal career in one 
professional finf:l. wish to study (Qr enotherprofession e.g. LLB after !?.TJREct. 

will. not be eligible. From the academic year 1980-&1. however, studies in two 
proff)$sional courses are allo"Ved. 

(vi) Students studying 1n Class XI of Higher Secondary Schools wl1lch have a 

continues school course of 121
;, class will not be eliglble. However, in CflSes 

where the X class examina!ion Qf such courses is treated as equiv?lont io 
Matrlculation and students after passing tenth class .can join other courses, 

such students will be treated aB post-matric students and will be eligible for the 

award of scholarships, 

(vii) Students pursuing post-graduate courses in medicine will be eligible if they are 

not allowed lo practice during the period of their course. 

(viii) Sludents who .after failing or passln[J the under graduate/post-graduate 

examinations in Arts/Science/Commerce join any recognised proressfonal or 
technical certificate/diploma/degree courses Will be awarded schof!lfships if 

o.ther.vise eligible. No subsequent failure will be condoned except cqurses in 

Group '/',and no furth.er change in the course will be allowed, 

{Ix) Students who pursue their studies through corre!;pondence courses are also 

eligible. The term correspondence Includes distant and continuing education. 

(x) . Employed students who take leave without pay for lhe entire duratlori of the 
course and study as full time students wlll be eligible for scholarships. 

From the academic year 1980-81, employed students whose Income 
combined with the if!Ce>me of !heir parents/guardians does not exceed the maximum 
prescribed Income ceiling ;;ire made eligible to post-matric scholarsllips to the extent 
of reimbursement of "111 compulsorily payable non-refundable fees. 

:• 



(xi) All children of the same patents/guardians will be enlifled lo receive bsneflls.of 
the $Cherne. 

(xii) A schoftirship hold.er under this scheme w~J noi hold any other 
scholarship/stipend. If awarded any other scholarshlplstiplihd; the stµdent can 
exercise his/her opUon for either of the two scholarshipslstipends,.whichever is 
more beneficial to him/her and ahi.Juld inform the awarding authority through 
tho Head of tho Institution about the oplkln nlf;de. No scholarship will be paid 

lo the Students 1,1nder this scheme from !he dale he/she accepts another 

scholarship/stipend. The student can however, accept free lodging or a grant 
or adhoc monetary help from lhe State Governmenl or any other source for 
the purchase of books, equipment or for meeting !he expense$ on board and 
lodging in addition to the sct10far~hip amount paid under this scheme. 

(xiii) Students who have already received coa13hing In 'llny of the pre-examination 
!raining centres with flnanclaJ asslstatice from the Government will not be 
eligible. 

NOTE 1 : Since it is clearly mentioned under the Item Ill (condition of eligibility) of 

these regulations ltlat the scholarsllip will be given for !he study of all recognised 

post-matriculation or post-secondary courses pursued lri recognised lnstilutlons, the 
list of courses grouped (I to IV) ls, thus, only lllustrative and not exhaustive. The 

State Governments/Union Territory AdminlstraUons are, thus, themselves 

competent to decide the appropriat!ii grotJping of courses at their level as advised 

vide Ministry of SJ & E's letter No.11017113/88-Sch.Cell. dated 3.8.1989. 

N. MEANS TEST 
Scholarsl1ips will bo paid to. !Ile students whose parents/guardians' Income 

from all sources does not exceed RFi• 2,00,000/- (Rs. two la:k.h only) per annum. 

NOTE 1: So long as either of the p;:irenls (or husband in the Case of married 
unemployed girl student) .is @live, only Income or the parents/husband, as the case 
may be, from all sources Ms to be. taken into aq:uunt and of no othilr member even 
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!hough they m<!Y be earning. In the form of inc;ome declaration, income is to be 
dt:>clanid on this basis. Otlly In the c;ase Where both the parents (or husband in the 
case of msrrled but µnemployed girl student) have died, the income of th\l gU!!rdlan 

who Is !>Upporting the slvdent in. hislhet studies h<!~ to be taken. Such students 

whose parents' lncqme Is. a!fec.ted due.10 unfortunal.e death of one 01 earning parents 
and resultantly cqmes wlthln the income ~illng prescribed under the scheme. shall 
become eligible fpr scholarship, subject to their fulfilling other conditions of !:!liglblJlty, 
from the month in which such sad il)cidenco lakes place. Applic<Jllans for 

1$Cholarslilps from such students can be c;onsidered even after lapse of i<•sl date of 

receipt of applicatlons, oh cqmpasslonate grounds. 

NOTE 2: How;e rent .allowance received by the parents of a student shall be 
exempted from the computation of 'income' if the i>ame has been permitted to be 
exempted for purpose of Income-tax. 

NOTE 3: Income certlffcate Is required lti be taken once onlY Le. at the time of 

admission to courses whlch are continuing for more than one year. 

NOTE 4; The revised income Qeilings account for Consumer Pri<:e Jndex for 

Industrial workers upto Ootober, 2009. Income CeHing would be revised once in 

every two years linking It with Consumer Prim Index for Industrial \·\lorkers for the 

month of October of the year, prer:edlhg tlie year of revision and will be made 

effective from April. 

v. VALUE OF SCHOLARSHIP 

The value of scholarship includes malntenllnce allowance, provision for 

students with disabllities, reimbt1rsement of compulsory non·refundable fees, Study 

Tour Charges, lhesf!> typing/printing charges and book. allowance for students 

pursuing correspondence courses, for complele duration of the course, 
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The details are given b~low:-

(i) Maintenance Allowance: 

,- - --,.-I ------ --- - -- ·1·RateofMalntenance-1· 

I' G Courses Allowance (in ~upees 
roup , per month) 

: Scholars , I \ I Hosteffers~Oay -1 
( Group_l_l (i) Degree«ind Post Graduate ·;m;e1 courses1---~ --·1 
' j inolud1ng M. Phil .. Ph.D. and Post Do.ctoral ! 1200 .

1
.. 550 

I research In Medicine (Aflopalhic, Indian and I 
\other recognized systems of medlcines). \ 1.· 

I Engineering, . Technology, Planning, I . I Architeotu~ •. Design, Fashion Technology, .. I 
! Agriculturo, VeterJnary & Allied Sciences. j I 
\ Managemenl, Business Finar\cG j j 
I /Administration, Computer Science/ 1 

; Applications. I I I (ii) Commercial Pllot license uncludlng I I 
f helicopter pilot and multiengine ratihg) ; 
: course.. I I I (iii) Post Graduate Diploma wurs.es in . 1 

various branches. of management & j Ii I r~edicine. . ; , 
, (1v) C.A./LC,W.AJG.S./l.C.F.A. etc. . . J I (v) M. Phil., P~ .0 .. and Post Doctoral ·, 
: Programmes (D. Lill., Q,Sc. etc.).;-.. \ ! a) In existing Group II courses . 
: . b) In existing Group Iii courses I l (VI) LLM. ! 
. I --· ·-···· ·-·- _,,,, _____ , __ , -- .--1-. 

I 1 
.-J.,.- __ J 

(• 



r GrQ~pT' ! (0 Gradua(ei Post·, Graduate cOUrSe~ ~ -·:-1· , ··-- 'l 
·1' .. 1 le11din9 to. ·.D. ~gre\'l., .O.iploma, Certlfica.te. in . 820 , 5.3.0 

1
. 

I areas like Pharmacy (B Phar. ma), N1.1rsing {.B i 
, Nursing), LLB; BFS, other para•medic;:al ', I j 

I branch. e.t;•. lil\e rehabi!lta. tiori, dia. gn·o· s .. l.ics. e.lc., 1.. I 1· 
, Mass Communication, Hotel Management & I 

~ , 1. Catering, T ravelfTburismlHospitality · J 

Management, Interior Decoration, Nutrllion & ,

1

, I' 

Dietetics, Commercial Art, Financial Services 1 

. (e.g. Banking, Insurance, Taxalion elc.) for I 
1
. .,1 I which entrance qualification is minimum Sr. j 

! Secondaty (10+2}. i . \ 
, (ii) Post. Graduate wurses no! covered 1 

j unde.r Group-I e.g. M.A./M.Sc.IM.Com/ j 
< -· - I 

' . 

1 

M. Ed.fM. Pharma etc. . . . . : 

I Grouil1lfl Ail otherc;ur5es lea-ding to agradu;;i\e i--· 
I 

r-1 
300 · 1· degree not covered under Group I & ii e.g. l 570 l BA/B Sc/B Com etc. J 

.

1

.-Group ·rv I. Au' post-rTl;;i.trJ.culation. -lev61ilon-degreef.' ·-- T.. · ·--. 
. 

1

. courses for which entran. c;e q. uallficat.ion. is , 380 230 

I , High .School (Class X), e.g. senior secondary j I , I cert11icate (class XI and XII); both gene1al ·1 I ! 1 and vocational s1ream, ITI courses, 3 year 

L_~ I diploma.:_o~s i~ Polytec~nics, elc: __ .. _L ___ ._j ____ " ~ 

NOTE 1: Commercial Pilot License Course {CPL): CPL Course is covered 

under Group '/'. Tho number .of awards for CPL will be 10 per annum. The selection 

of 10 ST students for CPL course will be ma(fo througl! Oiroclorale Goner'11 of Civil 

Aviation (DGCA). Applications for CPL cm1rqo wf/1 be. invited tilroug/J adver1fsement. 

Interested $T students may apply tor soleclion for grant of sc:holarship for pt1rsuing 
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CPL course. Selected candici<1tes shall be provided a maintenance allowance at 

rates applicable to Group '/' (;ourses I.e. Rs,12001- per month for hostelers and 

Rs.5501· per tnonth for day scholars. In addi!ion all compulsory fees, im:;!uding flight 
charges are lo be providedas fee. 

NOTE 2 ·: M.Phil ahd Ph.D c0vises are post~graduaUon courses. Scholarship t.o 

such students may be paid at the ra1es of maintenance allowance for Group '/'or 'l/' 
depending on the coursa vnder these groups. 

NOTE: 3 : Normally the term 'Hostel' is applicable to a common resldimtlal 

building m\d a common mess for the sludenls run under the supervision of the 

educational Institution authorities. In case the college au\horlties are unable lo 

provide accommodation in !he college Hostel. an approved place of residence can 

also ba !reatr;d as Hostt.i for the purpose of tt1is scheme. The place will be approved 

by the Head of the Institution after du11 inspection and keeping In view the rules and 

regulations laid down by lhe University, ii any. In such case, a certlficale to the effect 

that \he s!udent is residing in an approved place of residence as he is unable lo get 
accommodation in 111e college hostel should be furnished by the Head of lnstltu!lon. 

It is furlher clarified thal such deemed hbslels should consisl of such 

accommodation as is hired at least by a group of 5 (five) students living together, 

usu£1fly wilh common mess arrangements. 

NOTE 4. Scholars who are entitled lo free board and/or lodging will be paid 

mainlcnance charge at 113'" of!he rate for Ho.stellers 

{ll) Addltional Provision for Sl' students With disablllties 

(A) Reader Allow;mce for blit1d Scr1olars 

Level of C11urse 

Group I, II 
Group Ill 
Group IV 

Reader Allowance (Rs. Per rnonth) 

240 
200 
160 

(B) Provision of transpor1 allowance upto Rs.160/• per month !or disabled 

students, if such student does not reside in lhe lloe!nl. which is within the premises of 

educAlional instl!ulion. The disability as per the Persons wilh Disabilllies {Equal 

' 



Opportunities, Protection of Rights and Full Partlclpation) Act,1995 is defined as 

blindness, low.vision, leprosy-ourecl, hearing impairment, locomotor disability, mental 

retardation antfmental illrl!ls's. 

{CJ Escort Allowance of Rs.160/· per month for severally handicapped day 

scholar students with low extremlly dlsabilfty. 

(DJ Special Pay of Rs.1601· par month Is admissible to any employee of the 

hostel willing to extend help to a severely orthcmaedically hsndlcapped student 

residing in hostel Of an educational Institution, who may need the assistance of a 

helper. 

(El Allowance of Rs. 240/- per month towards extra coaching to mentally 

retarded and mentally i!l students. 

The provisions in (8) to (D) will also apply to leprosy -cured sludenis. 

Note 1: The disabled students belonging to Scheduled Tribes covered under the 

Scheme can also get sLich additional lleneflts from other Schemes. Which are not 

covered under the scheme. 

Note 2: The disability as defined under the said Act has lo be certified by competent 

medical authorliy ofthe State Govt.IUT Administration. 

(fl!) Fees 

Scholars will be paid enrolment/registration, tuition, games. Union. Library, 

Magazine, Medical Examination and sucl1 other fees compulsorily payable by the 

scholar to the in$tilutlon or University/Board. Refundable deposit like caution money, 

security deposit will, however, be excluded. 

NOTE: Compulsory non-refundable fee charged by recognized institutions against 

free and paid seats of recognized covn;es c<1n be; fully reimbursed a$ per the fee 

structure approvl'd by the r.ompe!ent State/Central Government authority. However, 

while sanctioning scholarship against paid seat, State Government!; would make the 

income verification compulsory. 



(iv) Study Tours 

Study tour clwrges upto a maximum of Rs.16QOi• per annum, limited to the 

actual expenditure incurred by the stm:lent on transportation charges etc. will be 

P<ild to the scholars studying prt;ifesslanal and technieal courses, provided that the 
head of the institution c.erlifies that the study lour is essential for the scholar for 

completion of his/her course of study. 

(v) Thesis TypingJPrlntlng Charges 

Thesis lypinglprinting charges upto a maximum of Rs.16QQ/. will be paid to 

research scholars on the recommendatioll of the Head of the Institution. 

(vi) Correspondenct> courses Including distance and continuing education 

The stud$nls. pursuing such courses are also eligible for an annual allowant:a 

of Rs.12001· for essentlallprescribed books, besides reimbursement of course fees, 

VI. SELECTION OF CANDIDATES 

(I) All the eligible Scheduled Tribes candidates will be given scholarships stibjeol 
to the applir.ation of Means Test prescribed in lhes$ Regulations. 

(ii) Candidates belonging tn one Slate but studying in other State will be awarded 

scholarships by the St.ale to which they belong and will submit their 

applications lo the competent authorities in that Stale. In the mallet of 

exemption from fees (Jr other conces11ions also !hey will be treated as if they 

were studying in !heir own Slate. 

VII. DURATION AND RENEWAL bf AWARDS 

(i) The aware! once made wili be tenable from the slago at which it is given to the 

completion of course subfect to good oondvct and regularit1· in attendance. It 

will be rqnewed from year to year provided tha( within a course which is 

continuous for a number of years, th<1 scholar secures promotion to the next 

higher class irrespective of the factwhethe; such examlha\ions are conducted 

by a University or tho lns!llutlon. 

(fi) If a Scheduled Tribe ,schOIHr pun;uing Group J. cours.i? fails In the examination 

for tl1tl first lime, the award may be renewed. For second and subsequent 
' !{) 



failure in· lilnY cJi,isa, Jhl'l sludel1fshall. bear his/Iler own· expenses until helshe 
secures promotion to the next higher class. 

(ii!) If a acholar Is unable to appear ln the annual exaniinatlon owing to illness 
andfor on ·13ccount of al1y other unforeseeable event, the award may be 

renewed for 1he next academic year ofi submission of medical certificate 
andh;ir other required sufflcienf proof to the satisfaction of the Head of !he 

lnstfMlon and hls{her cet1JryinlJ that the scholar wmild have passed had · 
he/s~e appeared in the examination. 

(iv) If according lo lhl'! Regulations of a UnNersity/lnsfllulion, a student is 

promoted to the nexl higher class even though he/she may nol have actually 

passed in lower class and is required lo take examination of the junior class 

again after sometime, he/she will be enli!lod to scholarship for the class to 
which he/she is pro111oted if the· student is otherwise eligible for scholarship .. 

VIII. PAYMENT 

(I) Maintenance allowance is payable from 1"' April or from the month of 

admission, whichever Is lator, to the month in whicl1 the examinations are 

completed', al the end of the academic year (including maintenance allowance 

during holidays), provided that if the scholar secures admission after lhe 2o"' 
day of a month, the amount will. be paid from the month following the mo.nth of 

admission. 

(ii) Jn case of renewal of scholarshfp awl;lrde(I In lhe previous years, mah1lenance 

allowance will be paid from tho month following the month upto which 

scholarship was paid in the previous year, if the course of study Is i:;ontinuous. 

(Iii) The Government of the St1;1le/Union lerri!ory Administration, to which the 

student belongs, in accordance with the procedure laid down by them in this 

regard, Will pay !ha scholarship moneY to the selected sludenfs, 

(iv) Scholarship will not be paid for the period of intemsl1iplhousernanshlp in the 

M.BJ3.S. course or for a practical lrai11ing in other course if the student is in 

receipt of some remuneration durh1g tho internship period or soma 

allowance/stipend dUrlng the practicaf\rainlng in other course. 
II 



IX. OtHEB CONDITIONS FOR THE.AWARD 

(i) The scholarship is dependonl on. the satisfactory progress and conduct of the 

scholars. If it is reported by lhe Head of tl1e lnt!ilulfon at any lime lhat a 

scholar hf!s by teasons of his/her own act of default failed to make $a!isfactory 

progress f>r has been guilty of misconduct s.uch as resorting to or parlicipa1lng 
in strikes, irregularity In attendance wilhoul the permission of the authorities 

concerned etc., the authority sanotioning the scilolarship may eilher cancel the 

scholarship or stop or withhold fllrther payment for SllCh period as It may think 

fil. 

(ii) If a student is found to have obtained a scholarship by fa!so statements. 

his/hor sc11olarstrip will be c:ancalled forthwith and lhe amount of the 
scholarship paid Ylill be rec:ovored, at the discretion of the concerned State 

Government The student concerned will be blacklisted and debarred for 

scholarship in any scheme forever. 

(ili) A scholarship awarded may be cancelled it the scholar changes the subjeclof 

the cour~e of study for which the scholarship wa$ originally awarded or 

changes the Institution of study, without prior approval of tile State 

Govcrnmen!. The Head of the Ins li\Ution shall report such cases to them and 

stop payment of the scholarship money, The arnoun\ already paid may J>lso 

b€1 recovered at the discretion of the Stale Government. 

(Iv} A scholar is liable to refund the scholarship amount at \he discretion of the 

State Govemrnent, lf during the course of !he year, the studies for which !he 

scholarship has been awarded, is discontinued by hlrnther. 

(v) The regulations can bo changed at anytime at the discretion of the 

Government of India. 

x. ANNOUNCEMENT OF THE SCHEME 

All the Stale Governments will ennounce in May"June, the details ol the 

scheme and invite aptllicalions .by lssuiny an adverUsement in the leading 

newspapers of lhe Slate and through other mr;dia outfits. All requests for application 

forms and other particulars should be addressed to lhi;I Government of Slate/Union 

• 



Territory Adrnihls\r®on to Which th~ !Scholars aclually belong. The applicant should 
submit the completei:1 application to the prescribJ')d authorlty before the last. date 

pnallcrlbed f(lt receipt ofapplica1lons. 

XI. PROCEDURE EORAPPLYING 

(I) An appficat1on for scholarship should comprise: 

(a) Otte copy Qf the applicati9n for scholarship in the prescribGd form 

(Separate application forms li!S IJaVe been prescribe<J for 'fresh' i!Od 
tenewal scholarship by pon~ernl'Jd Slates!UTs). 

(b) One copy of !hl:l passport size· pholcigroph with signatures of tile 
student thereon {for fresh scholarship). 

(c) One attested copy of Ct;rtificates, diploma, dt;gree eto. in respect of an 
eJ<amlnations passed. 

(d) A certificate (in original) of Casie duly signed by an authorised 
Revenli!I Officer not below the rank of Tahslldar. 

(e) An l11C6tne declaration by the self·employed parents/guardians, stating 

defl11ite inCQme from all sources by way of an afftdavlt on non-
judicial stamp paper. Employed parents/guardians are required lo 

obtain income certificate from their employer and for any additional 
income from other sources, ttiey would furnish declaration by way of an 
affidavit on non-judicial stamp paper. 

(f) A receipt In acknowledgement of the scholarship in the previous )'ear 
on the form 1;1ttached to the application only duly coun(er·signed by tl1e 
Head of the lnsOlution conct;1med. If the applicant was In receipt of a 

scholarship under this st.heme in the preceding year. 

Qi) Appfioation complete in all respects shall be submitted to the Head of !he 
tnstl!ution, l;efng attendsd or l8st at!ended by lhe candidates and shall be 

addressed to an officer specified for !his purpose by the Government of 
Stale/Union Territory to whicri the st.vdent belong$, in accordance with the 
itlstrudions issued by them from time lo time. 

/j 



XII. FUNOINGPATIERN OF THE SCHEME 

The Sclieme Is itnplef'l1enled by the State Go\lemmenti; and \Ji:lion Tecfl'Jtory 
Administrations, whicl1 reoeive 100% central· assistancll from Government of India. 
over and above their resp!Ji;;tlvil Committed Liability. lhe level of Committed l.labillty 
of respective Stale Governirnmts/Union Terrilory AdmlnistreUons for a year Is 
equivalent to the level of actual expehdilure inC:\frred by them under lhe Scheme 

during the. terminelf year of the last Five Year Plah Period and is required to be borne 
by lhem fpr which they are req~1ired to make required provision in their own budget. 
The North Eastern States haV!l, hM1ever, been exempted from making their own 
budgetary proviSions to;vards·Comml!tee Liability from Ninth Plan Period (1997-2002) 

onwards .and th'il entire expenditure undAr lho Scheme hi respect of them will be 
borne by.Government of India. 

NOTE : Additional Committed LlabHity on account of the revls.ion of the 

Scheme w.e.f. 01•07-2010 shall be passed on to ,State Govemments/O.T. 

Administrations at the end of the XII Five • Year Plan period (w.e.f. 01..04-2017), 

and !!Q! afte.r the XI Plan period. 

All the State Goverrm1en(s and Union Territory/ldmlnistmtfons lniptenwnting the 

Schome will:-

(i) fumish data of beneficiarios end expend/lwe under the scheme, lo 
Government of India, regulerly 111 the Quarterly Repo11s prescribed for this 

purpose. Finani;h!I as$1slance given under the Scheme $half not be 

utilized tor any o.ther purpose. 

(ii) designation Grievance Redressal Officers (GROs) el tfle .Stats and District 

l!lvels to redress students' scho/arship-re/aled grievances. 

,,, 
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XIII. BOOK BANK FOR SCHEDULED TRIBE STUDENTS 

OBJECT 

The obfect t>shina the Scherne ls to e$19bli~h Book Bank$ in ea()h Medical 

(Including lndlan systerns of Medicine and Homeopathy). Engineering, Agriculture, 

Vetl'lrlnary, Polyleollnics. Law Course, Charted AC£;Ountancy. MBA and Bio-Sciences 

to Schedl.lled Tribe students who can not afford expensive education but for 

adequate 'Sta.le suppprt, The inability of these students to buy costly text books, 
results In latge number of !allures and drop ou1s which retards the upliftrnent of 

Scheduled Tiibes. 

SCOPE 

Thei>e 'Book Banks' are to be set up In all the Medical, Engineering, 

AgrlcL1lture, Law and Veterinary Degree Colleges anq ln$litUtes imparting Chartered 
Accountancy, MBA and alike M<inagernent Courses and Polytechnics where 

Scheduled Tribe students receiving Post Matric Scholarship under the Centrally 
Sponsored Scheme of Post Malric Scholarship to Scheduled Tribes for stuoies in 

India belonging to the parent state or from other stale, arci studying. Purchase of 

books for these 'S.ook Banks' will be restricted lo the prescribed text books for the 

entire courses for recognized Medical, l;;ngineering, Agriculture, Veterinary, Lalo/ 

Courses; Chartered Acc;ountancy, MBA, Bio-Sciences and Polytechnic courses being 
pursued by ST students therein. The set of text books will be purchased for 2 such 

ST students at v1,1fious stages except In respoc\ of PosliJraduate courses and 
Chartered Accountancy where it will be one set for 1;1ach student. However, the ratio 
of sets and studeri!s will h;;ive to be adjusted to the total number of sets that could ba 

procured within the total resources allocated to the State concerned. The State 

Government may constitute an expert group consisting bf members from selected 

colleges of oifferent regions to decide tho edequate number or text .books In a wt 

(not reference books} required for each course. Thereafter estimf,lte ~y be worke.d 

out keeping in vlew the price of qheap Indian editions. The State Government may 
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constitute a ;;et within the total cost of text books. The life period Of one sefof books 
has been fixed at 3 years. 

XIV. COURSe•WlSE PATTERN-OF ASSISTANCE 

Central assistance lo States/UT!; for setting up of Book Banks is Umited to the 
following Ji1nng or actual cost of a set. whlt.hevor is Jess:-

D11qree Courses. Cost of one set 
(1 seLfor 2 students) 

l 1. _--f edical~ ~. --=--=---! =- Rs.j.soo/- - .. J 
!~ -i-Enginee'.ing_ _ _ --·· -· ·-I ·-- .. Rs. 7.5001-_ -i 
\2 .. ___ l Veterinary _______ ·-· __ I--· .--1:: 5,0~0':_ -j 
~4. ____ 1,~~rlcultur_c ______ · __ -f-.,.-~s. 4,500/- __ 

11 

L~·-·· 1 Polytechnic_. __ __ .. __ .• l_. ~s. 2,4~0!:_ _ .. 

II. Post-Graduate Course 

l';:),-;~s~raduat~-~~~rses ;-Medical, Engl~in;,r . Rs. s.0001---) 

I Agnc~1Jture . and Veterinary courses . and such ol11er 1 set per student j 
1 techrncalfalike courses as are approved by the . \ 

· \ Universities/Institutes of higher learnl11g. L! ' . I 
\-- ·-. ~ -. - - -· ~- -·- ·-·· ·-·· '; , --··-··· •-:-1 
I (8). Law courses, LLB. (3 years and 5 years) l.l.M. (2'! . Rs. 5,0001- j 
: years) . I 1 sel per student I 
1----- --· ·- -··-· ··-··· ·-· --· - --j ·-··-· -····-.• 
/ {C). Chartered Accountancy {inter-mediate and final) I, Rs. 5,000/- \ 
i 

1 
1 set per student I 

l (~). ~4.a.;:(~ y~arsJ e~;;,~lar ~o~s ·-- ·-· ··-i ~s: o,oooi-. -1 
:-_ __ __ _ _ _ -· __ ----+1 set PIJT stud_ent . 

' (E). Bio-Science j Rs. 5,000/-

1_,, __ ··-· ___ ··-.. -~ __ __ _ ___ L2._:1et por_~tudent.J 

-



' 

'· 

f 
f 

Af'.fNSXuRE 

··1 - ·-··-················· ..... --· ... ··-·----·-
f __ -----··----------· ___ ........ Ke_ndJ:iya'l'i_eyalay_aSa!'gatha_!!_(~L __ _____ ·----· 
\ _____________ Details of Pr_e_:M.atric Schglar~hip Qrovi_<i~_tl_!O stUct(l!!ts of KVS_l!y_<;ov1:._lfrcom_!(l_1_'i':c!.8 to T0__21:~2) _ 

TIT"' ---
: - No. o:O!J1·l8 ___ -------- ----No. 3_o.1_8_·119 ------F-~l~ ~;Q.1_'.)120,_ . i- --~fo ~:o:w:µ__ - r- --No ~If _202r22 

Henclrc1a.r1es Amount Benehc1ar10s .A.1nount I Beoe1.1c1:.Jr1es 
1
. An1ount Benef1c1artf.S Au1ount Bt'11Efic1ar1es j . Art.H}.1int.· 

rect~ived received receLved f()ce1ved rer:e1ved I (·Cl~1ved received received ret (•l\ll'd I r<:Cl:JVl!d (i 11 
,d1ota1:ship (In scholarship 1

1 

(ln I >clH>l.ar5hip (in sthnlarsh1p . [in . sdwl .. rslup Rup1"'') "" ''" [ --
(SC/ST) I Rupees) (SC/ST) Rup<'Cs) , (SC/ST] Rupe1·s) . (SC/ST) Rui:we'I \SC/ST] I .\l {IJ:'OL . I . . 

-· ---- _J___ -·--- ------- · ·i ···· J -i- --- -- I 
rn234 l19~7~~~a ..... 1~~95 ___ j_17.::~s:a J 10634 222~6521J 9092 J 21ss2s10 7436 I 677:Jois 

I .. ---·-··------·-··-··--··· _____ __ ···-·· Kcndriy(lY_idyalaya S;i_ng_a.tl!.":n{HQs) 
I .. 2017_18 _ .~l?t'ltai)JJ!f.Ppsiiii~r~fili~diglm:s.J';ip pr()\.'~~iii~~~:;dentsoJtys by Go\f(z~JJ'~~{Ol7:HUT-2021·~2l 2021_

22 
1 

1i.,11~1~~c~:.;~~-:::,:um~ -,~~~~f,~ff,,,,s T :mo:1~ t ·,;er/~~~~~,:;~~- ! A111nun:r···5,.l\~~~~!,.,~'$ A11"'':,,t--,-~:.~r:~;.::'.ne~ l A;;i«un1 
I
' .J't'!"cived, \ rPceive<l receive.,d rece-1ved n~ceiv-l:d received rPrrived_ rec~1vt.·d [ r&.Cf'.\\!.'1.•·.~ I _ft~{ i·1v,_·.d [i_'.' 

~rh~~<:u:sh1p [ln sch~"ll~rship (ln s~hola~$hip Un ~ch~)~,a~s:Hp tin \1 sch~i~<H~~~!IP 'I H~1pcL'.:; f ,-1~. n11 
, [SC/ST) Rupees] [SC/ST) Rup<•es] (SC/ST) i(upe"s) (SC/:>1) Rupees] 1 (SC/SI) . .ll 01.cO.'i 

I ·--- -·-------- ·····.. - - f . -- ... I .. - J 
I . 690 ......... 2073593 a1a 4496oso 2012 _ _j_7569ass 2121 ____ 11sos3os J __ 8.52 821SUS 
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